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SYNOPSIS

This petition raises substantial questions regarding encroachment of the forest
land as such, out of implementation of the Forest (Conservation) Act, 1980,
and the Environment (Protection) Act, 1986, enumerated in Schedule I of the
National Green Tribunal Act, 2010. This substantial question relates specifically
to the encroachment upon forest land which was declared protected forest by
publication in the Gazette Notification dated 12.07.1962, issued by Department
of Forests, The Calcutta Gazette, whereby the land under Mouza Parbatipur,
J.L. No. 10, Cadastral Survey plot No. 402, 485, 578, bankura, West Bengal was
declared a protected Forest. The encroachment of forest land and construction
activity therein, constitutes a clear environmental issue, impacting ecological
balance, biodiversity, and the rights of the public at large, thereby squarely
falling within the ambit of the Tribunal’s jurisdiction under Section 14 of the

NGT Act, 2010.

As per the latest Record of Rights shown on the website of The LAND AND
LAND REFORMS AND REFUGEE RELIEF AND REHABILITATION
DEPARTMENT vide link
https://banglarbhumi.gov.in/BanglarBhumi/Home.action# , the J.L. No. 10,
Police station Mejia, Dag no. 485/578, having a total area of 18.4 acre (4s per
the cadastral survey plot no. 485 and 578 declared as protected forest land vide
the Gazette Notification dated 1962) has been 1illegally classified as Danga Land
(Non Forest land) in collusion with local authorities, the Block Land Revenue
Officer, Bankura Collectorate, Bankura, Govt. of West Bengal (BL & LRO,
Bankura), the Divisional Forest Officer, Bankura North, Bankura Govt. of West
Bengal (DFO Bankura), Politicians, local goons and the other encroachers. As
per the mentioned website this land is shown in the name of around 250 illegal

occupants.


https://banglarbhumi.gov.in/BanglarBhumi/Home.action#
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This Protected forest has been illegally occupied and put into use by illegal
occupants including Respondent no. 5. and around 250 other illegal
occupants.These illegal occupants are carrying out illegal construction, digging
the ground, cutting trees and in furtherance recently started further unlawful
construction of an overbridge. This illegal occupancy/encroachment on
protected forest land is without any approval from the Central Government as

mandated under Section 2 of the Forest Conservation Act, 1980.

Against these illegal occupancy/encroachment of protected forest land, a Case
No. 1001/2025, titled “Mahibul Islam (On behalf of and represented by Forest
range officer, Mejia) Vs Deepak Kumar Shaw (On behalf of Shyam Steel
Manufacturing Ltd.)” was filed before the court of Ld. S.D.E.M, Bankura, U/s
163 Bhartiya Nagric Suraksha Sahinta (BNSS) 2023. In this case an order dated
11.09.2025 was passed by Ld. S.D.E.M, Bankura directed the Block Land &
Land Reforms Officer (BL & LRO, Bankura) to enquire and report regarding the
dispossession and the allegation levelled against the Shyam Steel Manufacturing
Pvt Ltd. for illegally occupying forest land. The Officer in Charge (OC), Mejia
Police Station, was also directed to report on breach of peace and maintain

vigil.

In Case No. 1001/2025, a notice dated 12.09.2025, was also issued by the Ld.
S.D.E.M Court to M/s Shyam Steel Manufacturing Ltd directing them “not to
commit anything centering on the said schedule that might disrupt public order”
This direction was particularly in relation to the scheduled Land that is
Bankuraa, PS- Mejia, Mouza- Parbatipur, JL No. 10 Dag/Plot No. 485/578 as
per Forest Notification No. 931 dated 08/09/1962. Despite this notice to M/s
Shyam Steel Manufacturing Ltd, the construction on the protected Forest Land

continued damage to the environment and, risking public safety.

In response to the direction vide order dated 11/09/2025, in Case No. 1001/2025,
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The BL & LRO vide report dated 08.10.2025 confirmed the ongoing
construction by M/s Shyam Steel and others and it clearly stated that :

“It is also found thar the first party has no L.R. CLR record in their name with
respect to the disputed Plof No. 485/578. During the investigation, the first party
produced a certificate claiming 34.47 acres in Plot Nos. 485 and 487 of Mouza
Parbotipur relating to acquisition jfor the Forest Department. However, in
respect of Plot No. 485,578, no such documentation was _found except for Forest
Notification No. 932 of 1962.

Ar present, it is seen that the second party, Shvam Steel Manufacruring Lid.,

through its Director, has dumped soil and filled a portion of the land recorded in

their possession, which has led to a dispute between the two parties. This report

is hereby submitted for your information and for taking necessary action.’
That even though this report clearly accepted the fact that the Respondent No. 5
that is Shyam Steel is encroaching the said land but it wrongly perpetrated that
other than the Forest Notification No. 931 of 1962, there is no other record
presented by the Forest Department whereas it is important to note herein that
the Forest Notification No. 931 of 1962 itself is conclusive proof that the land
in Plot No. 485/578, Mouza Parbotipur, is protected forest land, and the sanctity
of this Gazette Notification cannot be challenged or diluted without prior
approval from the Central Government as mandated under Section 2 of the
Forest Conservation Act, 1980. No such central government approval has been
produced or demonstrated by Respondent No. 5, Shyam Steel Manufacturing
L.td., to justify their unauthorized soil dumping and filling activities on the land
recorded as forest. Therefore, the Respondent's claim and occupation are illegal
as the Forest Conservation Act strictly prohibits any non-forest use of forest land
without central approval, which remains absent in this case. This makes the
Report's acceptance of Shyam Steel's possession and action on the land
untenable and calls for immediate corrective action to uphold the protection of
forest land under law.

declared as protected forest land, in the Court of Ld S.D.E.M at Bankura another Case
No. 980/2025, titled “Sujoy Mukherjee Vs Shyam Steel Manyacturing Ltd. &
others” was also filed U/s163 BNSS by Sujoy Mukherjee, member of Paribesh

O Aranya Sankalp, a registered Society before District Magistrate Bankura, for illegal
encroachment by M/s Shyam Steel Company Pvt. Ltd. In this case an Order dated
04/09/2025 was passed whereby the The BL & LRO., Mgjia was ordered not only to
investigate and submit a detailed report on the forcible encroachment but also to

scrutinize and assess any risk of breach of peace and whether the actions of the
Shyam Steel Manufacturing Ltd. may cause harm, danger to life or safety, or disturb
public tranquility.

It is important to note that still no effective or corrective action has been taken by the
concerned authorities to stop the illegal encroachment, deforestation, unauthorized

construction, and environmental destruction of forest land located at Parbatipur Mouza,
J.L. No. 10, Plot No. 485/578, measuring 18.40 acres in Bankura district, West Bengal.

In furtherance repeated legal notices and representations were sent by the
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member of Paribesh O Aranya Sankalp, including on 13.10.2025 to the District
Magistrate Bankura, on 18.10.2025 to Chairman of the National Green
Tribunal, and on 19.10.2025 to the Cabinet Minister of West Bengal, wherein
Paribesh O Aranya Sankalp prayed that investigation be done and construction
be stopped immediately. Another representation 17/11/2025 to the District
Magistrate Bankura stating that the Shyam Steel Pvt. Ltd. have started further
unlawful and unscientific construction of an overbridge over the railway line of
Eastern Railway, Asansol Division, West Bengal that is being done primarily by
Shyam Steel Manufacturing Pvt Ltd on the Mejia-Parbatipur road under Mejia
Block. The Notice further reveals that despite government engineers' inspection
confirming that the construction violates prescribed safety norms, the company
has illegally continued the work, even during night hours and holidays, in
blatant disregard of government orders and directives. This is a further attempt
to illegally occupy forest land recorded under Plot No. 485/578, J.L. No. 10,

Mouza-Parbatipur.

The said plot that is at Parbatipur Mouza, J.L. No. 10, Plot No. 485/578,
Bankura, West Bengal continues to be encroached with the collusion between
encroachers and local officials manipulating land records and violating forest
protection laws including the Forest Conservation Act, 1980 and clearly
ignoring the fact that If the land is described as "Protected Forest" in the Gazette
Notification dated 12.07.1962, it is legally recognized as Protected forest land.
Such land is protected under the Section 2 of the Forest Conservation Act, 1980
and The National Green Tribunal Act 2010 (NGT Act).

That this encroachment is in direct contradiction with the (1997) 2 SCC 267
case titled “T.N. Godavarman Thirumulpad v. Union of India” WP(C) 202 of
1995 and Order dated 12/12/1996, the Supreme Court examined the National
Forest Policy and issued certain directions among them Direction 1 is important
and reads as under: “In view of the meaning of the word "forest" in the Act, it is

obvious that prior approval of the Central Government is required for any
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non-forest activity within the area of any "forest ". In accordance with Section 2
of the Act, all on-going activity within any forest in any State throughout the
country, without the prior approval of the Central Government, must cease
forthwith.” Which makes it clear that any non forest activity without the

approval of the Central Government is simply 1llegal.

Despite several formal complaints and representations submitted by the
Applicant to the District Magistrate, Bankura Forest Department, Bankura and
other competent authorities of the State of West Bengal, no effective action has
been taken to stop the encroachment of the Protected Forest. The continuing
inaction by the BL & LRO, Bankura, District Magistrate, Bankura Forest
Department, Bankura and other State authorities, make this intervention by this

Hon’ble National Green Tribunal imperative.



LIST OF DATES

Date

Event/Description

12.07.1962

Forest Gazette Notification No. 931 dated 8th February 1962
officially declares the land located in Mouza Parbatipur, J.L.
No. 10, Plot Nos. 485/578, Bankura, West Bengal as forest
land. This notification confers upon the land the status of
protected forest land under the applicable forest laws,
thereby subjecting it to strict legal protections against any

unauthorized construction, encroachment, or deforestation.

This land, situated Mouza Parbatipur, J.L. No. 10, Plot Nos.
485/578, Bankura, West Bengal was subsequently allotted
and transferred in the name of approximately 250 persons,
including but not limited to Shyam Steel Company Pvt. Ltd.,
and others.

Despite the declaration as forest land, the said plot is Mouza
Parbatipur, J.L. No. 10, Plot Nos. 485/578, Bankura West
Bengal was illegally occupied by classifying it as non-forest
land (Danga) in the record of rights. This was done in
collusion among local authorities, the Block Land Revenue
Officer (BLRO), and the Divisional Forest Officer (DFO),
Politicians and local goons and the other encroachers in

whose name the land was transferred.

2025

Against this illegal Occupation a Case No. 1001/2025, titled




“Mahibul Islam (On behalf of and represented by Forest
range officer, Mejia) Vs Deepak Kumar Shaw (On behalf of
Shyam Steel Manufacturing Ltd.)” was filed under Section
163 BNSS 2023 against Shyam Steel Company Pvt. Ltd who
was one of the encroachers, in the Court of Ld S.D.E.M At

Bankura.

2025

Against this illegal Occupation in the forest land, another
Case No. 980/2025, titled “Sujoy Mukherjee Vs Shyam Steel
Manufacturing Ltd. & others” was also filed U/s163 BNSS
by Sujoy Mukherjee member of Paribesh O Aranya Sankalp,
a registered Society to District Magistrate Bankura, for
illegal encroachment by Shyam Steel Company Pvt. Ltd. in
the Court of Ld S.D.E.M At Bankura.

04.09.2025

Vide Order dated 04/09/2025 in Case No. 980/2025, titled
“Sujoy Mukherjee Vs Shyam Steel Manufacturing Ltd. &
others” was passed. wherein the Hon’ble Court directed the
B.L. & L.R.O (Block Land & Land Reforms Officer, Mejia,
to conduct an enquiry into the petition. The BL & LRO
Officer was mandated not only to investigate and submit a
detailed report on the forcible dispossession of the Petitioner
from the suit land but also to scrutinize and assess any risk
of breach of peace and whether the actions of the Shyam
Steel Manufacturing Ltd. may cause harm, danger to life or

safety, or disturb public tranquility.

Further in the interest of preserving law and order the

Hon’ble Court further directed the O.C., Mejia Police




Station, to keep close supervision and take all necessary
measures to prevent any untoward incident, thereby ensuring
the maintenance of peace and tranquillity in the area. The

relevant portion of the Order is produced below:

“Received a petition U/S. 163 of the Bharatiya Nagarik Suraksha
Sanhita (B.N.S.S.), 2023 from the Petitioner. Perused the contents
written in it. Also heard the Petitioner and the Ld. Advocate on behalf
of the Petitioner.

Hence, it is hereby ordered that:

The B.L. and L.R.O., Mejia is directed to enquire into the petition and
submit a specific report regarding dispossession of the Petitioner from
the suit land and also to report regarding the allegation of the
Petitioner as made against the O.P. member by next date.

The O.C., Mejia Police Station is directed to submit report and taking
necessary action regarding the following points:

(a) Whether there is any apprehension of breach of the peace

regarding the alleged matter in the locality.

(b) whether the very act (as alleged by the Petitioner) by the 2nd
parties may cause annoyance or injury to any person lawfully
employed, or danger to human life, health or safety, or a disturbance of
the public tranquillity!

The O.C., Mejia Police Station is also directed to keep close vigil so
that no untoward incident may take place over the alleged issue and
peace and tranquillity is maintained in the area.

Inform all concerned accordingly.

To date: 10/11/2025.

Forwarded for information and taking necessary action to:

1. The O.C., Mejia Police Station, Mejia, Bankura.

2. The B.L. & L.R.O., Mejia, Bankura.

By Order of the Court

The BDO, Mejia Block der office”




11.09.2025

The Ld. S.D.EM (S) Bankura passed an Order dated
11.09.2025 in Case No. 1001/2025, titled “Mahibul Islam
(On behalf of and represented by Forest range officer, Mejia)
Vs Deepak Kumar Shaw (On behalf of Shyam Steel
Manufacturing Ltd.)”, wherein the Hon’ble tribunal directed
the B.L. and L.R.O., Mejia, to conduct an enquiry into the
petition filed by the Forest Range Officer regarding the
dispossession of the Petitioner from the suit land, and to
submit a specific report addressing the allegations made
against the Respondents by the next date. The relevant

portion of the order is reproduced below.

“Hence, it is hereby ordered that:

The B.L. and L.R.O., Mejia is directed to enquire into the petition and
submit a specific report regarding dispossession of the Petitioner from
the suit land and also to report regarding the allegation of the
Petitioner as made against the O.P. member by next date.

The O.C., Mejia Police Station is directed to submit report and taking
necessary action regarding the following points:

(a) Whether there is any apprehension of breach of the peace
regarding the alleged matter in the locality.

(b) whether the very act (as alleged by the Petitioner) by the 2nd
parties may cause annoyance or injury to any person lawfully
employed, or danger to human life, health or safety, or a disturbance of
the public tranquillity and also submit specific report regarding
whether the second party member encroach the suited plot from the
Petitioner!

The O.C., Mejia Police Station is also directed to keep close vigil so
that no untoward incident may take place over the alleged issue and
peace and tranquillity is maintained in the area.

Inform all concerned accordingly.
To date: 10/11/2025.
Forwarded for information and taking necessary action to:

1. The O.C., Mejia Police Station, Mejia, Bankura.
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2. The B.L. & L.R.O., Mejia, Bankura.

By Order of the Court.

12/09/2025

Notice dated 12/09/2025 in Case No. 1001/2025 titled
“Mahibul Islam (On behalf of and represented by Forest
range officer, Mejia) Vs Deepak Kumar Shaw (On behalf of
Shyam Steel Manufacturing Ltd.),” was also sent to Shyam
Steel Manufacturing company Pvt. Ltd by the Ld. Court of
SDEM At Bankura. The Notice clearly stated that

“You are hereby notified that a case has been filed in the Hon'ble Ld.
SDEM Bankura Court centering on the said document.

Do not commit anything centering on the said schedule that might
disrupt public order.

The date for the hearing of the said case has been fixed for 25.09.2025.
Maintain peace and order until further orders, otherwise, you will be
bound to appear before the law.

Despite receiving this notice, Shyam Steel Manufacturing
Company Pvt. Ltd. has continued its activities unabated, with
construction work ongoing at the disputed forest land site.
This  persistent encroachment not only violates
environmental protection laws and legal mandates but also
risks disturbing public order, as local residents have strongly

opposed the illegal occupation of their forest land.

08/10/2025

That a land report was requested from the Block and Land
Reforms officer by the Ld. S.D.E.M court, Bankura in
reference to the M.P Case No.l1 1001/2025 Us 163 B.N.S.S.
The Block and Land Reforms officer replied on 08/10/2025

and gave its finding stating as quoted

“At present, it is seen that the second party, Shyam Steel Manufacturing
Lid., through its Director, has dumped soil and filled a portion of the land

recorded in their possession, which has led to a dispute between the two
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parties. This report is hereby submitted for your information and for taking

necessary action.”’.

Along with the finding the Reply dated 08/10/2025 also
directed stating “Therefore, the Forest Department is
requested to initiate action regarding the location and
requirement of the land” But still no action has been taken

yet.

13.10.2025

A legal Notice was also sent by Sujay Mukherjee, member of
Paribesh O Aranya Sankalp, a registered Society, to District
Magistrate Bankura with the Subject “Illegal Handling over of the
land under the forest notification being Parbatipur Mouza, JL.
No. -10 Plot No.- 485/578, Total Area-18.40 acres to Shyam Steel
Manufacturing Company Pvt. Limited.

The relevant position of the Legal Notice is reproduced below:

“Kind attention is hereby drawn that, despite repeated objections
and prior intimation, it has come to our knowledge that the Land
Department, particularly through the office of the BLRO, Mejia,
is taking active steps to transfer or grant possession of the said
land to a private entity, namely Ms Shyam Steel.

That such act being illegal has raised the eyebrows of the
common public and actions are patently illegal, arbitrary, and in
direct violation of the provisions of the Forest Conservation Act,
1980, as well as the orders of the Hon'ble Supreme Court in T.N.
Godavarman Thirumulpad v. Union of India Ors.

Purportedly a public petition regarding this matter is already
pending, and in the meantime the concerned organisation in the
best interest of public if required shall knock the doors of the
Hon'ble High Court at Calcutta and the National Green Tribunal
NGT seeking judicial protection of the environment and forest
ecosystem, it is incumbent upon your authority to ensure that the
status quo of the land is maintained until the final adjudication of
the matter.

1t is further noted with grave concern that earlier, a large number
of trees valued at several crores of rupees were felled from this
area, causing irreparable ecological damage and amounting to
gross negligence and dereliction of duty by the concerned
departments.”
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18/10/2025

Further representation was sent by Sujay Mukherjee, member of
Paribesh O Aranya Sankalp, a registered Society to District
Magistrate Bankura and to The Chairman National Green
Tribunal Eastern Zone Bench, New Town, Kolkata-700015 with
the request that forest land be immediately identified and
inspected on the ground, and steps be taken to free them from
illegal occupation.

The relevant portion of the representation dated 18/10/2025 is
reproduced below:

“With due respect, I would like to submit that the following
scheduled lands, WEST BENGAL, BANKURA DISTRICT, PS-
MEJIA, MOUZA - PARBOTIPUR, JL NO 10, PLOT NO -
485578, TOTAL AREA -18.40 ACRE recorded as forest land in
the records of the Forest Department, have for the past several
yvears been under illegal occupation within different mouzas of
Mejia Block, Bankura District.

Shyam Steel Manufacturing Ltd. formerly known as Shova Ispat
has destroyed the forest on these lands, sold trees worth several
crores of rupees, and is now incorporating these forest lands into
their factory premises. Moreover, they have begun preparations
overnight to construct a goods transporting road through these
areas.

Therefore, I earnestly request that these forest department lands
be immediately identified and inspected on the ground, and steps
be taken to free them from illegal occupation. The occupied
lands, which are classified as forest areas, should be formally
handed back to the Forest Department.

All  kinds of construction activities and changes in the
classification of these lands must be stopped immediately. If
necessary, permanent deployment of police and forest department
forces should be arranged in the area until the forest lands are
fully restored under the control of the Forest Department.

1t is to be noted that most of these lands are already listed in the
Forest Notification and earlier records as forest jungle areas.
Unfortunately, with the collusion of the factory owners and
certain officials of the Land Department, the classification of
these lands has been changed, and records are being manipulated
in the names of persons of their choice.”

19.10.2025

Further representation dated 19/10/2025 by Sujay
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Mukherjee, member of Paribesh O Aranya Sankalp, , was
sent to District Magistrate Bankura, The Birbaha Hansda
Cabinet Minister and  Forest and Consumer Affairs
Government of West Bengal requesting for investigation,
immediate stop of construction, encroachment by force, and
release of forest land illegally occupied by Shyam Steel
Manufacturing Ltd.

The relevant portion of the representation dated 19/10/2025

is reproduced below:

“With due respect, I would like to submit that the following
scheduled lands, WEST BENGAL, BANKURA DISTRICT, PS-
MEJIA, MOUZA - PARBOTIPUR, JL NO - 10, PLOT
NO-485/578, TOTAL AREA -18.40 ACRE recorded as forest land
in the records of the Forest Department, have for the past several
yvears been under illegal occupation within different mouzas of
Mejia Block, Bankura District.

Shyam Steel Manufacturing Ltd. has destroyed the forest on these
lands, sold trees worth several crores of rupees, and is now
incorporating these forest lands into their factory premises.
Moreover, they have begun preparations overnight to construct a
goods transporting road through these areas.

Therefore, I earnestly request that these forest department lands
be immediately identified and inspected on the ground, and steps
be taken to free them from illegal occupation. The occupied
lands, which are classified as forest areas, should be formally
handed back to the Forest Department.

All  kinds of construction activities and changes in the
classification of these lands must be stopped immediately. If
necessary, permanent deployment of police and forest department
forces should be arranged in the area until the forest lands are
fully restored under the control of the Forest Department.

It is to be noted that most of these lands are already listed in the
Forest Notification and earlier records as forest jungle areas.
Unfortunately, with the collusion of the factory owners and
certain officials of the Land Department, the classification of
these lands has been changed, and records are being manipulated
in the names of persons of their choice.”
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17/11/2025

That in furtherance another representation was sent on
17/11/2025 to the District Magistrate Bankura informing that
the encroacher M/s Shyam Steel Manufacturing Pvt Ltd has
started further illegal construction of an overbridge over a
railway line of Eastern Railway, Asansol Division, West
Bengal in protected forest land recorded under Plot No.

485/578, J.L. No. 10, Mouza-Parbatipur.

The Notice further reveals that despite government
engineers' inspection confirming that the construction
violates prescribed safety norms, the company has illegally
continued the work, even during night hours and holidays.
The Notice requests immediate cessation of the illegal
construction and prays for demolition of unauthorized

works.

Despite  repeated  representations, reminders, and
communications addressed to the concerned authorities,
including the Block Land & Land Reforms Office
(BL&LRO), the District Magistrate, and other competent
officers, no effective or corrective action has been initiated
till date. Consequently, the illegal and unauthorized

occupation of the said land continues unabated.

As of the filing of this Original Application The Shyam
Steel Manufacturing Pvt. Limited and others with help of
political parties and local goons , forcefully, illegally violates
the Forest Act and attempts to change the nature and
character of the Forest Land That is Dag/Plot No. 485/578,
JLNo. 10 District- Bankura, P.S- Mejia, Mouza Parbotipur,
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as per Forest Notification No. 931 for 1962 dated 08/02/1962

It is respectfully submitted that the matter does not pertain
merely to simple encroachment. The encroachers, in
furtherance of their unlawful occupation, have started
excavating the land, digging deep pits and altering the
natural terrain of the forest area, and are attempting to lay a
railway line over this forest land without obtaining any prior
permission, approval, or clearance from the Forest Officer

or concerning Authority.

03.11.2025

Hence this OA
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, EASTERN ZONE BENCH: KOLKATA

Original Application No. [2025/E7Z,
(Under Section 14 R/W Section 18 (1) & (2) of The National Green Tribunal Act)

In the matter of

Paribesh O Aranya Sankalp
Through Milan Rakshit ...Applicant

Versus

State of West Bengal & Ors. .....Respondents

MEMO OF PARTIES

Paribesh O Aranya Sankalp
Through Milan Rakshit
S/o Sh. Sridhar Rakshit
aged 41 yrs, presently
R/O Ardhagram, kshiraitor,
Bankura, Ardhagram,
West Bengal, 722143,
(Duly authorised to file this Application/Petition
by Paribesh O Aranya Sankalp, a registered Society)
...Applicant

Versus

1. Chief Secretary,
Government of West Bengal
JALASAMPAD BHAWAN,
1st Floor,

DF Block, Sector 1,
Bidhannagar, Kolkata,
West Bengal 700091
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Email: cs-westbengal@nic.in .... Respondent No.1

2. District Magistrate and Collector,Bankura
Office of the District Magistrate & Collector
Administrative Building, Bankura Collectorate,
Bankura, West Bengal 722101 ....Respondent No.2

email-dm-bank@nic.in

3. Block Land and Land Revenue Office (BLRO), Mejia,
Mejia, Bankura District, West Bengal,
PIN 722143 ....Respondent No.3

Email Id- Bllromejhia@gmail.com

4. Forest Department, Government of West Bengal,
Through
Divisional Forest Officer (DFO) of Bankura North Division
Bankura North Range Office,
Machantala, Patpur,
Bankura, West Bengal - 722147 ....Respondent No.4

email-dfo_bkn@yahoo.com

5. M/s Shyam Steel Manufacturing Company
Pvt. Limited
Situated at Jemua, P.O & P.S
Mejia, District Bankura,
West Bengal-722143 ....Respondent No.5

email- mdaga@shyamsteel.com
7?@@7))@?%

Resolve Legal

Advocates & Consultants

# 8, Todarmal Lane, basement
New Delhi-110001

Email: resolvelegaladvocates@gmail.com
Place: New Delhi M: 7042982689, 9911335676;


mailto:cs-westbengal@nic.in
mailto:resolvelegaladvocates@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH: KOLKATA

Original Application No. [2025/EZ

(Under Section 14 R/w Section 18 (1) & (2) Of The National Green Tribunal Act, 2010)
In the matter of

Paribesh O Aranya Sankalp
Through Milan Rakshit ...Applicant

Versus

State of West Bengal & Ors. .....Respondents

MOST RESPECTFULLY SHOWEATH :

1. The address of the Counsel of the applicant is Resolve Legal, Basement at
8 Todarmal Lane, Bengali Market, New Delhi, 110001, for the service of
notices of this application and the addresses of the respondents are as

given above for service of notices of the applicant.

2. That the applicant is duly authorised by Resolution dated 08/05/2025 of
the society Paribesh O Aranya Sankalpa Mejia, Bankura, a registered
society to file the present OA. The respondents in collusion with each
other have been cutting of trees, unauthorized construction, and illegal
encroachment of protected forest land situated at Mouza Parbatipur Plot
No. 485/578, J.L. No. 10, Bankura, West Bengal measured around 18.40
acres. The said land is clearly declared as Protected forest land under the
Forest Gazette Notification dated 12.07.1962. Due to continuous
violations committed by Respondents particularly Respondent No. 5, the
protected forest area is being gradually destroyed. Consequently, the
residents of Bankura District are already facing, and are likely to further
face, serious environmental repercussions arising from such destruction.

There exists a grave and imminent danger of further degradation of the
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protected forest in the Bankura District, which, if not prevented, will
adversely affect public health, contribute to increased pollution, and cause
severe damage to the local ecosystem. Consequently the Applicant has the
requisite locus standi to file this Original Application as the society is
directly affected by the continuous environmental harm caused by the

Respondent's actions in the protected forest.

Copy of the resolution dated 08/05/2025 of the society Paribesh O Aranya
Sankalpa is favour of Milan Rakshit is annexed as Annexure - 1

The Copy of the Forest Gazette Notification dated 12.07.1962 & Map of
1971 of Mauja Parbati pur JL No.10 is collectively annexed herewith as
Annexure -2.

. The respondent number 1 is the Chief Secretary, Government of West
Bengal who is responsible for the overall maintenance of the government
land, including the reserve forest land and is also responsible for the non

deforestation of the reserve forest lands.

. The respondent number 2 the District Magistrate and Collector, Bankura
is responsible for the District of Bankura wherein the illegal and
encroachment of the forest land has been complained about in this present

OA.

. The respondent number 3 is the Block Land and Revenue officer who is
responsible for the revenue records in which the land on which illegal
construction has been carried out has been shown as a Reserve forest, as

per the Guzzet Notification.

. Respondent number 4 is the forest department responsible for the

maintenance of reserved forest in the State of West Bengal.

. Respondent number 5 is M/s Shyam Steel Manufacturing Company
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Private Limited is the main wrongdoer who is carrying out the
deforestation and illegal activities including construction in the reserve

Forest land blatantly.

. That the present application is being filed under section 14 R/w Section 18
(1) & (2) Of The National Green Tribunal Act, 2010. This Hon’ble
Tribunal has the jurisdiction to hear this original application as the issue
raised herein involves a substantial question (Section 2 m of NGT Act)
relating to the environment, specifically the encroachment upon protected
forest land. This question arises directly out of the implementation,
execution, or violation of the enactments enumerated in Schedule I of the
National Green Tribunal Act, 2010, including the of Forest (Conservation)
Act, 1980 specifically Section 2, and the Environment (Protection) Act,
1986 specifically section 3(2)(v) of the Act. The encroachment of forest
land and construction activity therein, constitutes a clear environmental
issue, impacting ecological balance, biodiversity, and the rights of the
public at large, thereby squarely falling within the ambit of the Tribunal’s
jurisdiction under Section 14 of the NGT Act, 2010.

. That said land situated at Mouza Parbatipur Plot No. 485/578, J.L. No. 10,
measured around 18.40 acres was encroached by the Respondents in
connivance with certain officials from the BL & LRO office, Mejia, and
they have fraudulently converted the classification of this land from forest
“Protected Forest” to non-forest “danga” and subdivided it into private
ownership, thereby leading to illegal encroachment by Shyam Steem
Company Pvt. Ltd and around 250 others occupants upon the said plot
that is at Mouza Parbatipur Plot No. 485/578, J.L. No. 10 .

The copy of the Record of Rights (RoR) for No. 485/578, Mouza
Parbatipur, J.L. No. 10, measured around 18.40 acres is annexed
herewith as Annexure-3.
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10.That the encroachers along with their supporters, commenced digging and
preparation work for the foundation of new buildings intended for both a
manufacturing plant and residential use on the Plot No. 485/578, J.L. No.
10 Mouza Parbatipur. These Respondents have carried out the
construction activities with active support from certain local authorities as
well as officials of the Block Land and Land Revenue Office (BL &
LRO), thereby facilitating their illegal occupation and development over

the land in violation of legal and regulatory provisions.

The photographs of the construction work and latest development are
annexed as Annexure - 4.

11.That against the encroachment on the said forest land that is Plot No.
485/578, J.L. No. 10, Mouza Parbatipur, measured around 18.40 acres, a
Case No. 1001/2025, titled “Mahibul Islam (On behalf of and represented
by Forest range officer, Mejia) Vs Deepak Kumar Shaw (On behalf of
Shyam Steel Manufacturing Ltd.)” was filed under Section 163 of BNSS
2023. The petition clearly highlighted that the Shyam Steel Manufacturing
Pvt. Limited with help of political parties and local goons , forcefully,
illegally violates the Forest Act and attempts to change the nature and
character of the Forest Land of the Plot No. 485/578, JLNo. 10 District-
Bankura, P.S- Mejia, Mouza Parbotipur, as per Forest Notification No.
931 for 1962 dated 08/02/1962. in furtherance of their unlawful
encroachment these encroachers have started excavating the land, digging
deep pits and altering the natural terrain of the forest area, and are
attempting to lay a railway line over this forest land without obtaining any
prior permission, approval, or clearance from the Forest Officer or

concerning Authority.

The Copy of the petition in Case No. 1001/202S5 is annexed as Annexure - 5
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12.That an order dated 11/09/2025 was passed in Case No. 1001/2025 titled
“Mahibul Islam (On behalf of and represented by Forest range officer,
Mejia) Vs Deepak Kumar Shaw (On behalf of Shyam Steel
Manufacturing Ltd.),” wherein the Hon’ble Court directed the B.L. and
L.R.O., Megjia, to conduct an enquiry into the petition filed by the Forest
Range Officer regarding the dispossession of the Petitioner from the suit
land, and to submit a specific report addressing the allegations made

against the Opposite Party members by the next date.

The Copy of order dated 11/09/2025 in Case No. 1001/2025 is annexed
as Annexure - 6

13.That the Officer-in-Charge, Mejia Police Station, was directed to submit a

report and take necessary action regarding:

(a) Whether there exists any apprehension of breach of peace in the

locality concerning the alleged matter.

(b) Whether the acts of the second parties (Opposite Parties) may
cause annoyance or injury to any person lawfully employed, or
endanger human life, health, or safety, or disturb public tranquillity;
and also to submit a specific report on whether the Opposite Party
members have encroached upon the suit land belonging to the

Petitioner.

The Officer-in-Charge of Mejia Police Station was further directed to
keep close vigil to ensure no untoward incident occurs concerning the

alleged issue and that peace and tranquillity are maintained in the area.

14.That a Notice dated 12/09/2025 in Case No. 1001/2025 titled “Mahibul
Islam (On behalf of and represented by Forest range officer, Mejia) Vs
Deepak Kumar Shaw (On behalf of Shyam Steel Manufacturing Ltd.),”
was also sent to Shyam Steel Manufacturing company Pvt. Ltd by the Ld.
Court of SDEM At Bankura. The Notice clearly stated that
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“You are hereby notified that a case has been filed in the Hon'ble
Ld. SDEM Bankura Court centering on the said document.

Do not commit anything centering on the said schedule that might
disrupt public order.

The date for the hearing of the said case has been fixed for
25.09.2025. Maintain peace and orvder until further orders,

otherwise, you will be bound to appear before the law.

Despite receiving this notice, Respondent no. 4 has continued its
activities unabated, with construction work ongoing at the disputed forest
land site. This persistent encroachment not only violates environmental
protection laws and legal mandates but also risks disturbing public order,
as local residents have strongly opposed the illegal occupation of their

forest land.

The Copy of the Notice dated 12/09/2025 in Case No. 1001/2025 is
annexed as Annexure - 7.

15.That another Case No. 980/2025, titled “Sujoy Mukherjee Vs Shyam Steel
Manufacturing Ltd. & others” U/s163 BNSS by Sujoy Mukherjee for
illegal encroachment by Shyam Steel Company Pvt. Ltd and other
encroachers. In this case an order dated 04/09/2025 was passed wherein
the Hon’ble Court directed the B.L. and L.R.O., Mejia to conduct an
enquiry into the petition filed under Section 163 of the Bharatiya Nagarik
Suraksha Sanhita (B.N.S.S.), 2023, specifically to investigate the
dispossession of the Petitioner from the suit land and the allegations made
against the Opposite Party members. The Officer-in-Charge of Mejia
Police Station was directed to submit a report regarding the apprehension
of breach of peace in the locality and whether the acts of the Opposite
Parties may cause annoyance, injury, danger to human life, health, safety,

or disturb public tranquillity. Further directions were issued to the Police
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to maintain close vigil on the matter to prevent any untoward incidents

and to maintain peace and tranquillity in the area.

The Copy of the petition in Case No. 980/2025 is annexed as Annexure - 8.

The Copy of the order dated 04/09/2025 in Case No. 980/2025 is annexed as
Annexure - 9.

16.That a land report was requested from the Block and Land Reforms
officer in reference to the M.PCase No.l1 1001/2025 Us 163 B.N.S.S by
the Ld. S.D.E.M Bankura. The Block and Land Reforms officer replied on
08/10/2025 and gave its finding stating

Upon inspection, it was found that Plot No. 485/578, measuring 18.40 acres,
situated in Mouza Parbotipur, J.L No. 10, is duly recorded in R.S., K.B, and L.R.
CLR records. Out of the total area, 3.44 acres (0.1815 share) is recorded in the
name of the Collector on behalf of the Government of West Bengal, 0.22 acres is
recorded in the name of Shyam Steel Manufacturing Ltd. under Khatian No.
1050 through its Director, and the remaining portion is recorded in the names of
250 raiyats as per the L.R. CLR records.

It is also found that the first party has no L.R. CLR record in their name with
respect to the disputed Plot No. 485/578. During the investigation, the first party
produced a certificate claiming 34.47 acres in Plot Nos. 485 and 487 of Mouza
Parbotipur relating to acquisition for the Forest Department. However, in
respect of Plot No. 485/578, no such documentation was found except for Forest
Notification No. 932 of 1962.

At present, it is seen that the second party, Shyam Steel Manufacturing Ltd.,
through its Director, has dumped soil and filled a portion of the land recorded in
their possession, which has led to a dispute between the two parties. This report
is hereby submitted for your information and for taking necessary action.

The Copy of the Reply dated 08/10/2025 by the Block and Land Reforms
officer is annexed as Annexure - 10.
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17.The applicant submits that in furtherance a legal notice was sent on
13.10.2025 to the District Magistrate Bankura, representation on
18.10.2025 to Chairman of the National Green Tribunal, and another
representation on 19.10.2025 to the Cabinet Minister of West Bengal but
no effective or corrective action has been taken by the concerned
authorities to stop this illegal encroachment, deforestation, unauthorized
construction, and environmental destruction of forest land located at
Parbatipur Mouza, J.L. No. 10, Plot No. 485/578, measuring 18.40 acres
in Bankura district, West Bengal. The said plot continues to be encroached
with the collusion between encroachers and local officials manipulating
land records and violating forest protection laws including the Forest
Conservation Act, 1980 and Supreme Court directives, resulting in
irreparable ecological damage and gross dereliction of statutory duties

requiring urgent intervention by this Hon’ble Tribunal.

The Copy of the representation dt 13.10.2025 to the District Magistrate
Bankura is annexed as Annexure - 11,

The Copy of the representation dt 18.10.2025 to Chairman of the
National Green Tribunal is annexed as Annexure - 12

The Copy of proof of service through gmail for the representation dt
18.10.2025 to Chairman of the National Green Tribunal is annexed as
Annexure - 13

The Copy of the representation dated 19.10.2025 to the Cabinet Minister
of West Bengal is annexed as Annexure - 14.

18.That in furtherance another representation was sent on 17/11/2025 to the
District Magistrate Bankura clearly informing that instead of stopping the
already existing encroachment the encroachers have started further
unlawful construction of an overbridge. This is being done primarily by
Shyam Steel Manufacturing Ltd on the Mejia-Parbatipur road under Mejia
Block. This is a further attempt to illegally occupy forest land recorded
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under Plot No. 485/578, J.L. No. 10, Mouza-Parbatipur. The Notice
further reveals that despite government engineers' inspection confirming
that the construction violates prescribed safety norms, the company has
illegally continued the work, even during night hours and holidays, in
blatant disregard of government orders and directives. It is important to
note that this construction poses serious safety risks, including the

possibility of structural collapse, endangering lives and public safety.

The Copy of the representation 17/11/2025 to the District Magistrate
Bankura is Annexed as Annexure P-15.

19.That it is important to note that if the land is described as "jungle" in the
Gazette Notification dated 12.07.1962, it means the land is recognized as
forest land, typically covered with natural vegetation, trees, and wildlife.
The land is protected under various forest laws and conservation statutes
including the Forest Conservation Act, 1980 (Ministry of Environment,
Forest and Climate Change, India). Activities such as clearing,
construction, or any non-forest use on such designated forest land require
prior approval from the Central Government under Section 2 of the Forest
Conservation Act, 1980 which states that:

“Restriction on the dereservation of forests or use of forest land for non-forest
purpose.

Notwithstanding anything contained in any other law for the time being in force
in a State, no State Government or other authority shall make, except with the
prior approval of the Central Government, any order directing.

(i) that any reserved forest (within the meaning of the expression "reserved
forest" in any law for the time being in force in that State) or any portion
thereof, shall cease to be reserved;

(ii) that any forest land or any portion thereof may be used for any non-forest
purpose;

(iii) that any forest land or any portion thereof may be assigned by way of lease
or otherwise to any private person or to any authority, corporation, agency or
any other organisation not owned, managed or controlled by Government;
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(iv) that any forest land or any portion thereof may be cleared of trees which
have grown naturally in that land or portion, for the purpose of using it for
reafforestation.

In essence any unauthorized encroachment, deforestation, or any change
of land use on "jungle" land without such approval is illegal and attracts
penal provisions under forest law. And in this case no such approval was

ever taken.

20.That in (1997) 2 SCC 267 case titled “T.N. Godavarman Thirumulpad v.
Union of India” WP(C) 202 of 1995 and order dated 12/12/1996, the
Supreme Court examined the National Forest Policy and issued certain
directions in the light of the provisions of the Central Act. Direction 1 is
important and reads as under: “In view of the meaning of the word
"forest" in the Act, it is obvious that prior approval of the Central
Government is required for any non-forest activity within the area of any
"forest ". In accordance with Section 2 of the Act, all on-going activity
within any forest in any State throughout the country, without the prior
approval of the Central Government, must cease forthwith.”

Which makes it clear that any non forest activity without the approval of

the Central Government is simply illegal.

21.That this Hon’ble Tribunal in addition to the Hon’ble Apex Court has
time and again shown great enthusiasm in preserving the environment and
passing judgments that are not only important for the present but also set

precedents for the future of our naturally well-endowed nation.

22.1t is humbly prayed and of utmost importance that the present matter be

treated with the same level of urgency by this Hon’ble Tribunal.
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GROUNDS

The Applicant is filing the present Original Application on the following

grounds:

1. Because in the present case, forest land recorded as “Protected Forest”
under Mouza Parbatipur, Plot No. 485/578, has been illegally occupied
and converted into non-forest use by private entities, in collusion with
the officials of the BL & LRO, through unauthorized tree cutting and

concrete construction.

2. Because a land report was requested from the Block and Land Reforms
officer in reference to the M.PCase No.1 1001/2025 Us 163 B.N.S.S by
the Ld. S.D.E.M Bankura. The Block and Land Reforms officer replied
on 08/10/2025 and gave its finding stating “In reference to the

"Upon inspection, it was found that Plot No. 485/578, measuring 18.40 acres,
situated in Mouza Parbotipur, J.L No. 10, is duly recorded in R.S., K.B, and L.R.
CLR records. Out of the total area, 3.44 acres (0.1815 share) is recorded in the
name of the Collector on behalf of the Government of West Bengal, 0.22 acres is
recorded in the name of Shyam Steel Manufacturing Ltd. under Khatian No.
1050 through its Director, and the remaining portion is recorded in the names of
250 raiyats as per the L.R. CLR records.

It is also found that the first party has no L.R. CLR record in their name with
respect to the disputed Plot No. 485/578. During the investigation, the first party
prodiced a certificate claiming 34.47 acres in Plot Nos. 485 and 487 of Mouiza
Parbotipur relating to acquisition for the Forest Department. However, in
respect of Plot No. 485/578, no such documentation was found except for Forest
Notification No. 932 of 1962.

At present, it is seen that the second party, Shyam Steel Manufacturing Ltd.,
through its Director, has dumped soil and filled a portion of the land recorded in
their possession, which has led to a dispute between the two parties. This report
is herebv submitted for vour information and for takine necessarv action. '

The Forest Notification No. 932 of 1962 is conclusive proof that the land in Plot

No. 485/578, Mouza Parbotipur, is protected forest land, and the sanctity of this
Gazette Notification cannot be challenged or diluted without prior approval from
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the Central Government as mandated under Section 2 of the Forest Conservation
Act, 1980. No such central government approval has been produced or
demonstrated by Respondent No. 5, Shyam Steel Manufacturing Ltd.. to justify
their unauthorized soil dumping and filling activities on the land recorded as
forest. Therefore, the Respondent's claim and occupation are illegal as the Forest
Conservation Act strictly prohibits any non-forest use of forest land without
central approval. which remains absent in this case. This makes the Report's
acceptance of Shyam Steel's possession and action on the land untenable and
calls for immediate corrective action to uphold the protection of forest land
under law.

Because use of forest land recorded as Jungle for non-forest use is
contrary to Article 48A of the Constitution of India, which mandates
the State to protect and improve the environment and to safeguard
forests and wildlife. The involvement or inaction of State authorities in
permitting deforestation and construction on protected forest land
constitutes a clear violation of this constitutional obligation. The Article
48A of the Constitution of India i.e “48A4. Protection and improvement
of environment and safeguarding of forests and wild life- The State
shall endeavour to protect and improve the environment and to

safeguard the forests and wild life of the country”,

Because the illegal activities of encroachment, tree felling, and
construction have not only destroyed natural vegetation and forest
cover but also disrupted the ecological balance of the area. The BL &
LRO and other officials, who are custodians of public land, have failed
in their duty by allowing and facilitating environmental destruction,

thereby violating both their constitutional and moral responsibilities.

Because under article 51A(g) of the Constitution, it is the duty of every
citizen and State authority to protect and improve the natural
environment, including forests and wildlife and to have compassion for

living creatures.
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6. Because the destruction of forest land, illegal construction, and
resulting environmental degradation caused by the Respondents directly
threaten the applicant’s right to live in a clean and healthy environment.
The Hon’ble Supreme Court in Maneka Gandhi v. Union of India (AIR
1978 SC 597) held that the right to life under Article 21 guarantees a
fundamental right to life — a life of dignity to be lived in a proper
environment, free of danger of disease and infection. The acts of
Respondents are contrary to this. The Respondents’ actions have
deprived local residents, including the applicant, of this constitutional

right, warranting immediate redressal by this Tribunal.

7. Because the Hon’ble Supreme Court vide an order dated 25.07.2001, in
(2001) 6 SCC 496 titled “Hinch Lal Tiwari vs Kamala Devi and Ors”,
held that natural resources such as forests maintain delicate ecological
balance which must be protected for a healthy environment that enables
people to enjoy quality life guaranteed under Article 21. The relevant
para is reproduced below:

13. It is important to notice that the material resources of the
community like forests, tanks, ponds, hillock, mountain etc. are
nature's bounty. They maintain delicate ecological balance. They
need to be protected for a proper and healthy environment which
enables people to enjoy a quality life which is the essence of the
guaranteed vight under Article 21 of the Constitution. The
Government, including the Revenue Authorities i.e. Respondents 11
to 13, having noticed that a pond is falling in disuse, should have
bestowed their attention to develop the same which would, on one
hand, have prevented ecological disaster and on the other provided
better environment for the benefit of the public at large. Such vigil
is the best protection against knavish attempts to seek allotment in
non-abadi sites.

14- For the aforementioned reason we set aside the order of the
High Court, restore the order of the Additional Collector dated
25/02/1999 confirmed by the commissioner on 12/03/1999.
Consequently, Respondents 1-10 shall vacate the land which was
allotted to them... ... ..... 7
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The Respondent no. 5 in this case have encroached on forest land, cut
trees, and constructed concrete buildings/Manufacturing units violating
the principle laid down in (2001) 6 SCC 496 (Supra) and contradicting the

sSame.

8. Because  although formal complaints and representations were
submitted by the Applicant to the District Magistrate, Forest
Department, and other competent authorities, no effective action has
been taken to stop the encroachment. The continuing inaction by the
BL & LRO and State authorities reflects administrative apathy and
negligence towards their statutory and constitutional duties relating to
forest and environmental protection, making judicial intervention

imperative.

9. Because Respondent No. 1, 2, 3 & 4 have failed to uphold the
Environment (Protection) Act, 1986, Air (Prevention and Control of
Pollution) Act, 1981, and the Forest (Conservation) Act, 1980 in their

letter and spirit.

10.That the balance of convenience favors the applicant and the ends of

justice will be frustrated if relief is not granted.

LIMITATION

1. The present application is within limitation as it is filed within the
stipulated period under Section 14 of the National Green Tribunal Act,
2010. The cause of action remains ongoing due to continuous violations,

thereby justifying the maintainability of this application

INTERIM PRAYER

1. The Hon’ble Tribunal may be pleased to direct the District Collector,



32

Bankura, to immediately stop the construction and all further damage to

the forest in the said land till disposal of this Original Application.

PRAYER

In the present circumstances and in the interest of justice, it is most respectfully
prayed:

1. To direct the respondent number 1,2, 3 and 4 to demolish and remove
illegal structures on the protected forest land i.e plot No. 485/578, J.L. No.
10, Mouza-Parbatipur, Bankura, West Bengal to restore its original form.

2. To direct Respondent No. 2 to initiate criminal proceedings under
Sections 379, 420, 120B IPC and Section 19 of Environment Protection
Act 1986  against Respondent No.5 and other illegal
occupants/encroachers.

3. To impose fine and environmental compensation on Respondent No. 5 for
causing irreparable environmental loss.

4. To pass any other order or directions deemed fit and proper by this
Hon’ble Tribunal

Applicant

O
Through ” 27 [

Resolve Legal

Advocates & Consultants

# 8, Todarmal Lane, basement

New Delhi-110001

Email: resolvelegaladvocates@gmail.com
M: 7042982689, 9911335676;

Date: 03.11.2025
Place: New Delhi


mailto:resolvelegaladvocates@gmail.com
Adity
Stamp


Adity
Stamp



33

BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE

BENCH, KOLKATA
OA No. of 2025
In the matter of:
Milan Rakshit ...Applicant
Versus
State of West Bengal & Ors. .....Respondents

AFFIDAVIT

I, Milan Rakshit S/o Sh. Sridhar Rakshit , aged 41 yrs, presently R/O
Ardhagram, kshiraitor, Bankura, Ardhagram, West Bengal, 722143, Duly
authorised to file this Application/Petition by Paribesh O Aranya Sankalp, a
registered Society, presently staying at New Delhi, above mentioned Petitioner,

do hereby solemnly affirm and declare on oath as under:-

1. That I am the Applicant in the accompanying OA, I am conversant with

the facts and circumstances of the case as such I am competent to swear

*this affidavit.

*‘ 03 Nov 2025

d.No.9
Regd
"\”\‘ YA : Q7
Sy, .-“,_b}m .
7 of -“2. That the contents of the OA have been read over, explained to me.

3. That the facts mentioned herein are true and correct to the best of my

knowledge and belief and nothing material has been conceled therefrom.

W Reliib—>

Deponent

Verification:
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Verified at New Delhi on this 3rd day of November 2025 that the contents of the
above affidavit are correct to the best of my knowledge and belief and no part of

it is false and nothing material has been concealed therefrom.

-ERTIFIED Tm EHE D M}VL’ Q b

. _ Shri/Smt./Km..MYy fi;
W S e Dfo....ﬂw%\;: T ’ Deponent
:4,*o.g7dblﬂhm. LR LTRITEN (AN RN 3]
dentified by Shri/Smt \/ysed Kol 'y ,ﬁ)\df’% lp&)&,72 43
A
a ks 'ewDelhion............. 't SINo. R

hat the Contains of the affidavit ATTE STED

s which hava
een read and explained to him are true and
-orrect to his kriowledge. “ " ;. - . feash .

ot TR ‘;‘:’»..‘,,‘yr_.rh (e P\?Q'Eh,ﬁg:wf .:-Jlﬁ?:,,q R
N el s e et * Y PUBLIC
L et s0r GOVT. oF iNma

> = Bl



08/05/2025 in favour
of Milan Rakshit MEETING RESOLUT

Resolution dt | @—sﬁjﬁlﬂ Annexure P-1
i ;oN BOOK
el Place 4P
[ MeetingNo. | Y | ToifEe © TRIE o %”E_z_& ‘
I /Date ‘Tﬁs 9L | ‘

NT
NAME OF MEMBERS 7 RESEN"  seus
: : L v 116
TR e P18 B :
Q12 w Mﬂ' 219 59 117,
o3 Z ﬂ_} sy {10 s 118,
814 ; 3y it 3119
:IS N’Un% - 2 ;::; 20120
e %iy@kdhw . 33121,
— ‘w%‘\ - mopied F
AR Mo T e (ResoutonAdoped

Gmﬁ sls1as 3432 mmﬂ@ BN
- RN I E I EYY B D% (o)

R Sy 30k0rhd %gmﬁ)w o) G5 &@L\
BUsaYy KA ez 100 @mmaw Araa,
@("Wﬂ%m’” Mﬂ_@@}w oY :m@\

Vo SERNNYE RYE)N gféw ey

U R8)%]
AR ONPTRT 2T BhsTH YY) FAT farm—

hud by Y, (BB Y GP)end, sy —
_rﬁar- «f\sz'a s &y @JJSWM .

Wy\t‘;l W@gfﬁ (&ij
Y @0’55 AoV 9(3/@,3)%

m_mé@r (- ,‘%f

_mqi{ ' 'g adr o .

h_&iw@ t:‘i‘fiﬁﬁlﬁm |
T sy S ubo Al
LRIV AR A, FIEY on) e
L peswy 993y mﬂzﬁwﬂ

Traders. 45 F Bamatocam Kolkata - 700009

(¥ Scanned with OKEN Scanner


Adity
Annexure P-1

Adity
Resolution dt 08/05/2025 in favour of Milan Rakshit


L A N 3O _‘ _ e 4 ‘
— s aibal e DR
| e 30€YRND T . % Y202 o]

[ akfaan can m”é\?\wa,_m
— 1 fannc obiior #99 QZW/%
(;m?fn/ ?Awfw N T8N B/SW/ S@?f‘f’ﬁ
s b ea e, RYBGOL 5y hZ

oy anisy | 42 W'hd
= mm%\«/@m&&éﬁ@ﬁ’ﬁf G
T 3ndena @rof 04 - %f_f] M{iﬁgmf RIS
E TR a1 Wi
= g{;\%m 3oy BB EL28 Ry VLI

8 Sy 96 (vl |

B3 (Ko R6m2.0Y 6Y VAVY 9@6‘-—@——
Eﬂnm S AYH ey S FATXIN HENI
S MUMNI

S8l sellgy—
/mwﬁm%y
PRESIDENT

mmﬂ

HEJA- Sty

(¥ Scanned with OKEN Scanner



36-A

English version of the resolution submitted to the court.

RESOLUTION

1) Discussion about the organization

2) Decision on the basis of joint applications
3) Decision regarding iegai assistance

4) Miscellaneous

Today, 08/05/2025, the meeting of the organization commenced under the chairmanship of the
respected President, Mr. Sumanta Mondal.

At the beginning of the meeting, the Secretary, Mr. Sujay Mukherjee, discussed in detail the activities
of the organization. All members actively participated in the discussion.

The Secretary,

Mr. Sujay Mukherjee, informed the meeting that joint applications have been

submitted to the organization from Jemuya and Namo Mejia Gopalganj, under Mejia Gram Panchayat
of Mejia Block.

The joint application letters were read out in the meeting.

1) Hegsl ownership of the land prot {Dag No -1, Mouza - mejfia— record as- Lill) and-Children’s Park
under Mejia Block, Mejia region.

2) lllegal construction activities by Mejia Shyam Steel manufacturing company Itd. on government
lands in Jemuya and forest land related case of Parbatipur under Mejia Block.

After a detailed discussion, it was unanimously decided that in order to verify the authenticity of the
applications, written information will be obtained from the government departments of Bankura

District and iejia Biock through the Right to information {RTij Act. After receiving proper information,
further legal actions will be taken.

For filing the RTI applications and for obtaining legal assistance, the Secretary and the President will
sign and authenticate the necessary documents,

To obtain legal assistance, the President or the Secretary will communicate with the Bankura District
Court, Calcutta High Court, and Delhj Supreme Court, and will sign the required documents.

The above decisions were unanimously approved and adopted.

Since there was no further discussion, the President thanked everyone and conciuded the meetting,
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L

DEPARTMENT OF FORESTS

Forests

NOTIFICATION

No. 931For.—8th February 1962,—Whereas the
Governor thinks that in the case of the forest lands
situate within the district of Bankura and described
in the schedule below, the enquiry and record referr-
ed to in sub-section (3) of section 29 of the Indian
Forest Act, 1927 (XVI of 1927), will occupy such
length of time as in the meantime to endanger the
rights of Government;

Now, therefore, in exercise of the power conferr-
ed by the proviso to sub-section (3) of section 29 of
the Indian Forest Act, 1927 (XV1 of 1927), the
Governor is pleased, pending such enquiry and
record, to declare, with effect from the date of the
publication of this notification in the “Calcutta
Gazette”, such forest lands to be protected forests.

THE SCHEDULE '

Description of forsst Iand

Diastriot. Police-station. Name of Maura, J, L. No, Cadastral SBurvey Plot Nos.
Bankura . Bankura . Vedus Purusthompur 264 2.
Puramali . 2856 135.
Kherosols 00 o 267 647, 709, 703.
Chalarkands ae Y 288 600, (92,
Rampur . 200 203, 238, 229, 524, 731,
Gopinathpur 271 38,
Banshambirpur .. 272 797, 833, 840, 853, 864, 608,
Tiliyara 286 1,3.
Brindabanpur “ 280 100, 203,
Chursmanipur .. " 20 73,92
Uperbanda " " 21 48,
Purbanalsapur .. - 202 103, 104, 107, 110, llﬂ. 97,122, 128, 134,
111, 119, 120, 121
Khairksnali " " 206 836, 834, 1213,
Kalapshar v - 200 104, 268,
Kaljuri " .ooom e
ikansgerpur .. - 0 2,4, 5 6,7 11,12, 13, 14, 197, 14/961,
Ras o " 14982, 14960, 12,959, 13,958, 13/087,
18/056, 13/90%, o854, 9/958, 952,
9/949, 0050, BJISL, B/o47, 197,931,
Ohangra Goalasol .. . 301 201, 202, 2.
i " " 302 1201, 1263, 1208, 1207, 1301, 1100,
Kharigara 104/LI34, 1095, 1084, 1097, 1216,
1504,
- " 808 310, 1604, 1653, 1608, 1672, 2702, 2702
R R 3024, 2702/3032, 2704, 186, I
i s " 807 18, 21, 132, 1328, 1325, 2702, 2708/3024,
R 96/222, 74, 18, 224, 85, 186, 2763(3082,
64, 88, 70, 11, 80, 90, 109, 111, 117, 120,
122, 127, 128, 129, 130, 131, 138, 136,
177, 20/190, 24)201, 228196, 203, 204,
26,
Kalapasia » . 811 1,2, 4,135/8,0, 14, 33/232, 10/188, 2704,

1300, 1821,

4, 3032,

1323, 1825, 2702, 2702/

Annexure P-2
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1940 THE CALCUTTA GAZETTE, JULY 12, 1962 (Part 1
Dintrict. Police Btation. Name of mauza. J. L. No. Cadastral Burvey Plot Nos,
Bankura = «» Bimlapal w Baradhara . 17 B06/BOT, B15 884,
il g e e B 2
326,
Dubrajpur . 108 2021/2409, 2041/2477, 2023,
Krichuabati " 171 82/260.
Hatibari . 108 340, 504, 004, 672, 081. AGY. 870, 028, 082,
1/692,
Onde .. ++  Kokilpur . 12 74, 195, 215, 216,
Tatlabani ac 20 1, fi6, 58, 779, 1308,
Kudagot e 28 279.
Beyads Dumuria ., 20 406, 407, 1051,
Gholkund ‘e 30 20, 30, 32.
Hatibari . 266 608, 608/651, 15/616.
Katobari ™ 206 b4, 117, 803.
Bauridanga " 266 41, 58,
Chok Bagmari ., 207 120,
Bagmarimahoshpur 268 1/120.
Jhatiboni v 270 114, 804,
Jamdahara .- 288 137/860, 200, 268/843.
Dhadua . 201 207,
Medinipur . 177 3420/3008,
Jamdoba Wi 220 180, 181, B/073.
Bingargaria . 282 47/910.
Mondiha " 176 1)743.
Chak-Krishnagom.- 163 84, 45.
thalurbari,
Koohkhalu . 124 449, 401, 450,
Hatibandh o0 128 62
Mudanmohonpur ., 130 37, 04, 89.
Aguribandh punisolo 65 1086, 1779, 1612, 1525, 1610,
Jubabalarampur ,, 68 400,
Mojhia +» Dhare .. . 1 2043, 2089, 2884, 20006, 2304,
Buonakanali . 6 102, B0, 104,
Gopalpur - 8 18,
Parbatipur . 10 402, 485, 678.
Jomna . 11 1907, 1708, 1717, 2207, 2383, 235,
2386, 2391, 2306, 1417/2434, 1720,
1793, 2382, 2340, 2348, 2357,
Kaliraitor e 12 737/2331, 1634, 1760,
Jotariram e 14 208,
Jugibag . 15 273,
Tugharis . 17 806/1282.
Chunbria . 34 126, 140, 143, 187, 770, 144, 233,

UB2/810, TA0/432, 281/R16, 203/780,
88/777, 705/424,


Adity
Stamp


Adity
Stamp



\ Copy of the Map w ALH Annexure P-2
= 3 of 1971 k= -
|
._‘c: ‘
‘."_\ L‘ g "-

Gopalpur Mouza ("
JL No.8

Jemua
: Mouza JL
DR no. 11


Adity
Annexure P-2

Adity
Copy of the Map of 1971

Adity
Gopalpur Mouza JL No.8

Adity
Jemua Mouza JL no. 11


.Copy of the record of rights
for Plot No. 485/578
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fosf&  0.0145 0.14 Nil Nil

f*fafe 0.0223 0.41 Nil Nil
sfasm  0.0011 0.02 Nil Nil
P 0.0627 0.05 Nil Nil
GO 0.0002 0.01 Nil Nil
IWSE 0.0039 0.07 Nil Nil
FJWET 0.0012 0.02 Nil Nil
WEe™  0.0029 0.05 Nil Nil
rEbm 0.0045 0.09 Nil Nil
“pl9d  0.0005 0.01 Nil Nil
AP 0.0005 0.01 Nil Nil
sEma 0.0629 1.16 Nil Nil
TG 0.0002 0.00 Nil Nil
crefs  0.0034 0.07 Nil Nil
WIS 0.0010 0.02 Nil Nil
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167 %mw 59I6%  0.0045 0.08 Nil Nil
17‘3 z;?m AT 0.0122 020 Nil Nil
193 ;ﬂgﬂw frgs 0.0055 0.10 Nil Nil
194 Tgm;m ‘ IANSEES  0.0046 0.09 Nil Nil
203 :;T'f;wm INFE  0.0032 0.06 Nil Nil
218 g%awam GBI 0.0028 0.05 Nil Nil
219 mw ¢idsfe  0.0055 0.10 Nil Nil
233 %ﬂm AW 0.0007 0.00 Nil Nil
236 rg%wam 5936|  0.0060 0.10 Nil Nil
244 xfg““ FIEPE  0.0011 0.02 Nil Nil
245 ﬁ::%mm Ffsm  0.0013 0.03 Nil Nil
247 T‘gﬁm | ¢S 0.0024 0.04 Nil Nil
253 ?&;Rm o dgsfe  0.0026 0.05 Nil Nil
270 %Wmm SO 0.0002 0.01 Nil Nil
271 ?%qmrvnm @oigidl  0.0080 0.17 Nil Nil
282 mmm I 0.0027 0.05 Nil Nil
284 ?ﬁ%mwmm SOl 0.0002 0.00 Nil Nil
296 E?Siwww fosafé  0.0114 0.15 Nil Nil
327 Tﬁmm s@9fs  0.0313 0.58 Nil Nil
328 mmm »fd2 0.0033 0.06 Nil Nil
330 (:%mma BlEs 0.0032 0.06 Nil Nil
arsfE Fes

337 At T 0.0032 0.06 Nil Nil




339
38-6
390
391
392
394
402
404
405
426
433
460
461
462

463

473
474
504
505
508

513

E- 1 G
- wes

MW(EU)W
S

UG FABIE
SIS BGATST
Ruereis ygs
OEEY §95
BIQEIERI
g NG

23 7%= ootrer
NS B2pIO!
A 54 AT
I BF

ART BF
e

IEA ST IIPF BF

PretAZR  wor @t AfFmr(ezr) waewa w8

onfIs 0.0032
Reenes™m 0.0133

2kl 0.0097

39S  0.0230

HfPa 0.0023
i 0.0023
FERN  0.0023

CHTIEN 0.0019

o 0.0025
R 0.0023
SIes  0.0094

o 0.0250

fem 0.0197

R 0.0192

frem 0.0175

e 0.0179

AP 0.0045
aEET 0.0068
ot 0.0037
Fifesigs 0.0042

BlLGR] 0.0070

&Y 0.0027

0.07

0.24

0.22

0.48

0.04

0.04

0.04

0.04

0.05

0.04

0.17

0.46

0.36

0.35

0.32

0.33

0.08

0.12

0.07

0.08

013

0.05

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil--

Remarks

Nil
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514 'zﬂ;‘r‘_%ﬁﬁﬁ TS 0.0027 0.05 Nl Nil
51‘5 i:}-ui%mﬁu 9 0.0027 0.05 Nil Nil
516 Tﬁ;mﬁﬁﬁ 39gs9  0.0005 0.0 Nil Nil
517 :Emﬁm 2GS 0.0005 0.01 Nil Nil
519 %m IqET 0.0034 0.06 Nil Nil
523 mwmmm SOIRS  0.0043 0.08 Nl Nl
525 (ﬁw i WRAIZA  0.0016 0.03 Nil Nil
526 mﬁm Joemds™ - 0.0016 0.03 Nil Nil
527 %mﬁ SAMCTAT  0.0052 0.10 Nil Nil
529 ﬁgm @@ 0.0031 0.05 Nil Nil
538 Tﬁﬁm gfeams /anfear 0.0043 0.08 Nil Nil
539 ::T;%m ‘ SRS 0.0053 0.10 NIl Nl
542 ?f%m R gsaam  0.0053 0.10 Nil Nil
543 mm& T 0.0017 0.03 Nil Nil
544 ;T%m 5OI539  0.0017 0.03 Nil Nil
547 ?ﬁm 36  0.0045 0.09 Nil Nil
548 ;}qxn%@mm b CIES 0.0045 0.08 Nil Nil
556 f:%mmﬁ IReEES 0.0044 0.08 Nil Nil
557 %wmm fRanrs 0.0054 0.10 Nil Nil
559 Z?;Tﬁg i 0.0028 0.05 Nil Nil
560 ?ém SRS 5E  0.0018 0.03 Nil Nil
s o=

561 it Wm 0.0035 0.07 Nil Nil
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0.0004

0.0004

0.0004

0.0027

0.0125

0.0124

0.0104

0.0103

0.0042

0.0042

0.0042

0.0017

0.0026

0.0027

0.0031

0.0032

0.0066

0.0027

0.0043

0.0043

0.0030

0.0017

0.01

0.01

0.01

0.05

0.23

0.23

0.19

0.19

0.08

0.08

0.08

0.03

0.04

0.05

0.05

0.06

0.12

0.05

0.08

0.08

0.05

10.03

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil--
Remarks

Nil
Nil—-
Remarks

Nil-
Remarks

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil—-
Remarks

Nil

Nil

Nil

Nil

Nil
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0.0014

0.0014

0.0055

0.0025

0.0026

0.0030

0.0030

0.0027

0.0016

0.0025

0.0025

0.0014

0.0009

0.0009

0.0024

0.0027

0.0028

0.0010

0.0010

0.0010

0.0009

0.0009

0.03
0.02
0.08
0.05
0.05
0.05
0.06
0.05
0.03
0.05
0.05
0.02
0.01
0.02
0.03
0.05
0.05
0.02
0.02
0.02
0.01

0.02

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil
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647 e IS 0.0009 0.02 Nil Nil

648 oo St 0.0036 0.06 Nil Nil
GIgHl ST

649 e ET ] 0.0008 0.01 Nil Nil
T4 SIS

650 oo IO 0.0870 1.60 Nil Nil
BRI EIE e

651 e JVels  0.0022 0.04 Nil Nil
ToIs TS

654 i SAETETS 0.0039 0.07 Nil Nil
AT Fod (ot

655 e ( ) sAfams 0.0024 0.05 Nil Nil

656 e ITEE 0.0029 0.07 Nil Nil
qfe 9 _ ‘

658 o QA M 0.0032 0.07 Nil Nil
S rarst

661 e o 0.0029 0.05 Nil Nil
BIRE S . .

663 o> FIEAN 0.0022 0.04 Nil Nil
!GWF‘I fmam

668 o LE] 0.0011 0.02 Nil Nil
G e

669 e TeEa PAE 0.0011 0.02 Nil Nil
AT :

670 m‘%ﬁ SR 0.0010 0.02 Nil Nil
SR

671 :n%m QI 0.0010 0.02 Nil Nil

673 Wﬁ 3 AP 0.0010 0.01 Nil Nil

674 ;"%E j : FfesaE  0.0011 0.02 Nil Nil

682 ?:F:; RPA 0.0022 0.05 Nil Nil

684 _ o " R 0.0031 0.06 Nil Nil

690 EW'“' i 7e%Rad  0.0011 0.02 Nil Nil

691 : fertrot 0.0011 0.02 Nil Nil
(SPVERES foreret 0.0011 0.02 Nil Nil
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HqZ 0.0011

B9 0.0029

0.0013
&L 0.0013
AOIGIEA 0.0070

O 0.0018
S 5E  0.0027
TREAAY  0.0034

I 5H  0.0066
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5SI5RI  0.0017
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e 0.0022
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SR ¥SS  0.0011
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Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil




5 ATACSA AN Protbfift @t @t siffm(eza) weema A
A
926 m@ IRAMTE  0.0038 0.07 Nl Nil
IS iR
-t AT 0.0052 0.10 Nil Nil
4T SIS
928 Emﬁﬁ JqEG 0.0071 0.13 Nil Nil
oftet
938 fgﬁ% s 0.0013 0.03 Nil Nil
A AT
939 i fRar 0.0014 0.02 Nil Nil
wFGYt oAt ;
%40 o A=t 0.0014 0.02 Nil Nil
IR FASIE
%1 o o 0.0023 0.05 Nil Nil
()
946 1:']?% T 0.0042 0.08 Nil Nil
Surs 9 o3 e wieg G
%49 o SPEI6|  0.0009 0.01 Nil Nil
95 AT
957 i o &8 0.0061 0.06 Nil Nil
‘E"f‘t‘w’?ﬂla "na
958 oo TMNFM 0.0048 0.09 Nil Nil
Rfomsm v
959 mw <IN 0,0048 0.09 Nl Nil
964 Z?g IF 0.0022 0.04 Ni Nil
965 W' Sl ofevE  0.0027 0.05 Nil Nil
974 Z'?%] afse 0.0072 0.07 Nil Nil
979 m"m BIEIHE 0.0024 0.04 Nil Nil
980 imﬁ;m RS 0.0024 0.04 Nil Nil
991 mﬁ""ﬁ opIad  0.0010 0.02 Nil Nil
AT _ Nil-
1015 m S o™ 0.0010 0.02 Nil Bﬂﬂ'ﬂkﬁ
Ao : Nil—
1016 wm gt 0.0010 0.02 Nil B&DZ:.&[ISS.
1034 ﬂq : A 0.0039 0.07 Nil Nil
ool BrerEST . -
1037 [ 0.0012 0.02 Nil Nil
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JyEESET  0.0013
coos
N 0.132

oEs 0.0034

0.03

0.04

0.03

0.24

0.06

0.12

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil
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Translated Copy of the record of rights for Plot No.

485/578

Banglar bhumi -(Land of Bengal)

District: Bankura Block: Mejia Mouza: Parbatipur

(Live Data as On 31/08/2025, 22:18:37)

J.L. No: 10 Police Station : Mc¢jia

Dag No. |[Category | Total Land Area (Acres)
485/578 Danga 18.4 Click here
e

Map of Dag Khatian (Record of Rights) Details

Khatian Area of
No Owners Name | Fathers/Husband Name | Share Land(Acres) Occupancy | Remarks

Ahibhushan : . .

17 | Mukhopadhyay | Tcc0kar 0.0145 0.14 | Nil Nil

5 | - uma Birinchi 0.0223 0.41 | Nil Nil
Karmakar

60 | Chintaram Ray Kalipad 0.0011 0.02 | Nil Nil

68 | Jayram Ray Kalipad 0.0027 0.05 | Nil Nil

Tarun : ? ; ;

0.0002 0.01 | Nil Nil

72 Mukhopadhyay Jatadhari i i

73 | Tarapad Ray Ramprasad 0.0039 0.07 | Nil Nil

76 | Tulsidas Ray Ramsaday 0.0012 0.02 | Nil Nil

93 | Dharanidhar Ray | Ashutosh 0.0029 0.05 | Nil Nil

17 | Parul BalaDeba | o chand 0.0045 0.09 | Nil Nil
Goswami

123 | Prafulla Ray Panchanan 0.0005 0.01 | Nil Nil

124 | Prabir Ray Panchanan 0.0005 0.01 | Nil Nil

Barada Prazad 0.0629 1.16 | Nil Nil

140 Mukhopadhyay Lambodar j
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Barun

141 Mukhopadhyay Jatadhari 0.0002 0 | Nil Nil
Banshidhar . . -
2 7
142 Mukhopadbivay Thodapati 0.0034 0.07 | Nil Nil
150 | Barid Baran Ray | Ramranjan 0.001 0.02 | Nil Nil
167 | Biswanath Ray Ishwarchandra 0.0045 0.08 | Nil Nil
Baidyanath ; o ;
7 akh: i .2 | Nil !
173 Sessnor Rakhal 0.0122 0 i Nil
o § HERAEh Biswanath 0.0055 0.1 | Nil Nil
Mondal
194 | Mahadeb Rav Ramnarayan 0.0046 0.09 | Nil Nil
203 | Rakshapad Ray Ramkrishna 0.0032 0.06 | Nil Nil
218 | Ramprakash Ray | Debidas 0.0028 0.05 | Nil Nil
219 | Ramnibas Ray Debidurlabh 0.0055 0.1 | Ni! Nil
233 | Shakti Pad Ray Ramprasanna 0.0001 0 | Nil Nil
236 [ pramohumath | iohwarchandra 0.006 0.1 | i Nil
244 | Shantiram Ray Kalipada 0.0011 0.02 | Ni! Nil
245 | Shivaram Ray Kalipada 0.0013 0.03 | Nil Nil
247 | Shivsadhan Ray Debidurlabh 0.0024 0.04 | Ni! Nil
253 Eﬁi““mha‘a" Debidurlabh 0.0026 0.05 | Nil Nil
Swapan ; i :
27 il i
70 Mukhopadiyay Jatadhari 0.0002 0.01 | Nil Nil
Swapan 5 :
17 L . o g
271 Mikosadivay Dhwajadhari 0.008 0.17 | Ni! Nil
282 | Sitaram Ray Kalipada 0.0027 0.05 | Nil Nil
Sukumar
264 Mukhopadhyay datadbaci 00002 0 | Nil Nil
Sushil kumar
2 oo o a
296 | Mukhopadhyay | Toenkar 0.0114 0.15 | Ni il
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Bhabataran : . . "
7 shups 3
32 Chaticei Pashupati 0.0311 0.58 | Nil Nil
32g | Bimla Kants Fakir 0.0033 0.06 | Nil Nil
Mandal
= Bhola Nath = ~ :
330 | \tendad Mahendra 0.0032 0.06 1\ il Nil
337 | Maghhori Muktachar 0.0032 0.06 | Nil Nil
Mandal
339 | Hari Mandal Gobinda 0.0032 0.07 | Nil Nil
Prabhat Kumar
386 | (Late) Bimla Prasad 0.0133 0.24 | Nil Nil
Mukhopadhyay
39¢-| Sudhangsu Prahlad 0.0097 0.22 | Nil Nil
Karmakar
Bhabataran -
“ =~ = 1 . ‘ -
391 Chattarsj Pashupati 0.023 0.48 | Nil Nil
397 | Bimalskania Fakir 0.0023 0.04 | Nil Nil
Mandal
394 | Bholansth Mahindi 0.0023 0.04 | Nil Nil
Mandal
402 | Maghhar Muktaram 0.0023 0.04 | Nil Nil
Mandal
404 | Gadu Mandal Felaram 0.0019 0.04 | Nil Nil
404 1 T Mandai Gobinda 0.0025 0.05 | Nil Nil
Gop
Gopal o ~ : :
426 Chakraborty Rabilochan 0.0023 0.04 | Nil Nil
433 E:{ eshChandea |, dicharan 0.0094 0.17 | Nil Nil
460 | Angurbala Guru | Bijay 0.025 0.46 | Nil Nil
461 | Sameer Guru Bijay 0.0197 0.36 | Nil Nil
Kankan 4 2 : .
; d 2 .35 | N N
462 Vi tiaik Bijay 0.019 ( il il
463 | Mohan Guru Bijay 0.0175 0.32 | Nil Nil
464 | Pradip Guru Bijay 0.0179 0.33 | Nil Nil
473 f{“h"k Knmar Panchanan 0.0045 0.08 | Nil Nil
(‘I}J
474 | Kabita Bannerji | Ramdas 0.0068 0.12 | Nil Nil
504 | Asit Nayek Dilip 0.0037 0.07 | Nil Nil
505 | Latika Chattaraj | Kalissadhan 0.0042 0.08 | Nil Nil
] y Nil —
508 | Rina Ghoshal Nirendu 0.007 0.13 | Nil

Remarks
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Arabinda Kumar

. 7 L 3 iy ;
513 Singh Shatrughan 0.0027 0.05 | Nil Nil
< .
s34 | inaDiun Shatrughan 0.0027 0.05 | Nil Nil
Singh ‘
515  Citkonjon Shatrughan 0.0027 0.05 | Nil Nil
Singh
516 | Souravlal Singh | Indrabhushan 0.0005 0.01 | Ni! Nil
517 | Abirlal Singh Indrabhushan 0.0005 0.01 | Nil Nil
gyg | RRS Navanidhar 0.0034 0.06 | Ni! Nil
Chatterji
Smt. Krishna
523 | MukhagtPrnted | pyyavrat 0.0043 0.08 | Ni Nil
Mukhopadhyay
~= | Gorachand % : v '
525 Shyamal Baran 0.0016 0.03 | Ni! Nil
Bandyopadhyay ¢
sa; | S0k Ligemi Sri Gorachand 0.0016 0.03 | Nit Nil
Bandyopadhyay
Sandhya g b >
27 - ; anige : L Nii N
5 Clak it Nanigopal 0.0052 0.1 1 il
529 | Sumitra Ghosh Adhir 0.0031 0.05 | Nil Nil
s3g | Badal Chandra | 0 oo m/Moricam 0.0043 0.08 | Ni il
Gorai
539 | Sadhana Roy Amar Kanti 0.0053 0.1 | Nil Nil
542 | Pratima Roy Binoy Bhushan Roy 0.0053 0.1 | Ni! Nil
Sadhan 5 = :
543 5 1 g .03 | Nit
54 Chakravaisi Madan 0.0017 0.0 i Nil
544 | Ratan Roy Chandicharan 0.0017 0.03 | Ni! Nil
547 | Krishna Roy Kartik 0.0045 0.09 | Ni! Nil
Sushant . . :
5 3 ( ]
548 Chattopadhiyay Sudhir 0.0045 0.08 | Ni Nil
556 | Shibram Mandal | Rabilochan 0.0044 0.08 | Ni! Nil
Mithu s 2 ;
7 i .
557 Mukhopadhyay Himangshu 0.0054 0.1 | Nii Nil
559 | Sanyukta Singh Shyam 0.0028 0.05 | Ni! Nil
560 | Banasree Ghosh | Narayan Chandra 0.0018 0.03 | Nii Nil
561 | Manik Das Atul Prasad 0.0035 0.07 | Ni! Nil
562 | Kartik De Ram Prasad 0.0004 0.01 | Nit Nil
563 | Amrit De Ram Prasad 0.0004 0.01 | Nit Nil
564 | Tarak Nath De Ram Prasad 0.0004 0.01 | Ni! Nil
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565 | Raya Banerjee Bapad Bhanjan 0.0027 0.05 | Nil Nil

577 | Saroj Karmakar | Bijoy 0.0125 0.23 | Nil E;i—Rcmar

578 | Dulal Karmakar Bijoy 0.0124 0.23 | Nil Nil

579 | Asit Karmakar | Bijoy 0.0104 0.19 | Nil :q'l'kc"“"

580 | Aastik Karmakar | Bijoy 0.0103 0.19 | Nil E;'I'R"‘m*“'

- Hira Rani : s . .

8| N ]

581 Kinikar Pankaj 0.0042 0.08 | Nil Nil

582 | Sanjay Karmakar | Late Pankaj 0.0042 0.08 | Nil Nil

sg3 | Jaghandiu Late Pankaj 0.0042 0.08 | Nil Nil
Karmakar
Kananbala : 3 .

5 : b 3 i 3 ‘

584 Chattopadhyay Kalidas 0.0017 0.03 | Nil Nil

ot b T 0.0026 0.04 | Nil Nil
Karnnakar

53 | Shdban Madan 0.0027 0.05 | Nil Nil
Chakraborty S i : )

587 | Sanyukta Singh Shyam 0.0031 0.05 | Nil Nil

5gg | TR Prashanta 0.0032 0.06 | Nil Nil
Mukherjee

: 2 S : ; Nil-Remar

589 | Anna Majhi Fatik 0.0066 0.12 | Nil ks

595 | Shikha Mandal Niranjan 0.0027 0.05 | Nil Nil

gig | 0% Dwat Soidihata 0.0043 0.08 | Nil Nil
Sarkar

3 Bipasha s 2 .

609 = Ashish 0.0043 0.08 | Nil Nil
Chatterjee

gi | R o Bisheshwar 0.003 0.05 | Nil Nil
Majhi

R B i Srikar 0.0017 0.03 | Nil Nil
Majumdar

615 | Prakash Banerji Sukumar 0.0014 0.03 | Nil Nil

616 | Minati Banerji Prakash Banerji 0.0014 0.02 | Nil Nil

617 | Asit Nayak Abanikant 0.0055 0.08 | Nil Nil

§1o | - iR Bishwanath 0.0025 0.05 | Nil Nil
Mukhopadhyay

620 | Chayna Mandal Bharat 0.0026 0.05 | Nil Nil

623 | Shankar Chandra | o ¢ i choa 0.003 0.05 | Nil Nil

Bhui




ot

624 | Vivekananda Pal | Ram Kinkar 0.003 0.06 | Nii Nil
627 Aiit Bansidhar 0.0027 0.05 | Nii Nil
~ | Mukhopadhvay = - . — -
628 | Kanan Garai Anand 0.0016 0.03 | Nil Nil

Swapan : 75 i N
629 Eavssidoic Pashupati 0.0025 0.05 | Nii Nil
gap | MomesKnmae |\ 0 0.0025 0.05 | Nil Nil
Banenji
633 | Dipali Ray Bishwanath 0.0014 0.02 | Nil Nil
| Do Manimohan 0.0009 0.01 | Nil Nil
Dutta
g5 | Chandasiee Tapas Kumar 0.0009 0.02 | Ni! Nil
Dutta
637 | Swapan Mandal | Jeychand 0.0024 0.03 | Nit Nil
639 | Akhil Karmakar Kahipada 0.0027 0.05 | Nt Nil
g4 | Svus Sudhakar 0.0028 0.05 | Ni Nil
Karmakar
642 | Ashish Ghati Mihir 0.001 0.02 | Ni! Nil
643 | Bhabal Ghati Mihir 0.001 0.02 | Nii Nil
644 | Bipul Ghati Mihir 0.001 0.02 | Nil Nil
045 | Tarak Dey * Ramprasad 0.0009 0.01 | Ni! Nil
646 | Amrit Dey Ramprasad 0.0009 0.02 | Ni Nil
647 | Kartik De Ramprasad 0.0009 0.02 | Nii Nil
648 | Kalpana Bannerji | Sunil 0.0036 0.06 | Ni! Nil
: Jawaharlal W ;
049 | . Hemchandra 0.0008 0.01 | Ni! Nil
Chattopadhyay
gap | Daendhn Kudan 0.087 1.6 | Nii Nil
Chatterjee
Mrinalkanti : .y .
651 . Nandadulal 0.0022 0.04 | Ni! Nil
Ghosh
g5a | Nilkaeita Sarojaksh 0.0039 0.07 | Nil Nil
Bannerji
: Saraswati . x 7
5 [ L 002 K |
655 Mondal (Satra) Parimal 0.0024 0.05 | Ni! Nil
656 | Aloke Mukherjee | Ramsaday 0.0029 0.07 | Nii Nil
658 | Monika Sen Atul Prasad 0.0032 0.07 | Nii Nil
661 | Priti Bannetji Gaurang 0.0029 0.05 | Nii Nil
663 | Shanti Kundu Manasaram 0.0022 0.04 | Ni! Nil
’ Ujjal Kumar o !
668 ondal Amar 0.0011 0.02 | Ni! Nil
669 | Soma Mondal Ujjal Kumar 0.0011 0.02 | Nii Nil
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670 | Gopal De Joydeb 0.001 0.02 | Nil Nil
671 | Bhabani De Gopal 0.001 0.02 | Nil Nil
673 | Sukumar De Panchanan 0.001 0.01 | Nil Nil
L ke Maniklal 0.0011 0.02 | Nil Nil
Karmakar
682 | Dipak Chattaraj Shankar 0.0022 0.05 | Nil Nil
Bandana ion : A
684 Chukrsborty Mihir 0.0031 0.06 | Nil Nil
690 | Dilip Nayak Dukhharan 0.0011 0.02 | Nil Nil
691 | Shyamal Nayak Dilip 0.0011 0.02 | Nil Nil
692 | Debdas Navak Dilip 0.0011 0.02 | Nil Nil
697 | Bula Chatterjee Ananta 0.0011 0.02 | Nil Nil
698 | Barnali Sarkar Tapan 0.0029 0.03 | Nil Nil
., Bidyut e . .
700 Mukhopadhyay (Blank) 0.0013 0.03 | Nil Nil
Soma : 2 ; = i
701 Mukhopadhyay Bidyut 0.0013 0.02 | Nil Nil
702 | Sonali Tiwari Satyanarayan 0.007 0.13 | Nil Elsll-Remar
709 | Jharna Banerjee | Ashok 0.0018 0.03 | Nil Nil
710 | Shivdas Pal Manik Chandra 0.0027 0.05 | Nil Nil
711 | Jaba Mandal Shyamaprasad 0.0034 0.07 | Nil Nil
i: § B e Phatik Chandra 0.0066 0.12 | Nil Nil
Majhi
715 | Uttam Garai Sukumar 0.0025 0.05 | Nil Nil
740 | Anik Ray Kanai 0.0002 0 | Nil Nil
741 | Shamik Ray Kanai 0.0002 0 | Nil Nil
Madhuri - y ; ;
743 | Chakraborty Badal 0.0021 0.04 | Nil Nil
746 g:;,‘" RKumar | Girudas Ray 0.0241 0.44 | Nil Nil
749 | Hiralal Banerjee Sudhakrishna 0.0027 0.05 | Nil Nil
750 | Ajit Majhi Pashupati 0.0027 0.05 | Nil :‘q"'RC“‘“
751 | Dwijpad Akhuli | Kangalchandra Akhuli 0.0027 0.05 | Nil Nil
752 | Tapan Chatterjce | Nabindhar Chatierjee 0.0043 0.08 | Nil Nil
75| HDN Amar Chatterjee 0.0013 0.02 | Nil Nil
Chatterjee :
Malay Chatterjee | Amar Chatterjee 0.0012 0.01 | Nil Nil

5%
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756 | Sampa Ghosh Kajal Ghosh 0.0034 0.04 | Nil Nil
757 | Subhash Mandal | Gopal Mandal 0.0033 0.03 | Nil Nil
759 | Biren Ray Chandicharan Ray 0.0017 0.03 | Ni! Nil
762 | Goutam C‘h;merji Hemshankar Chatterji 0.0043 0.07 | Nil Nil
765 | Tapas Dutta Shashti Dutta 0.0022 0.04 | Ni Nil
Moushumi ’ ! :
77 Anli P 2 i
771 Mondal Sanjay Mondal 0.001 0.02 | Ni! Nil
772 | Sanjay Mondal Jagadish Mondal 0.0011 0.02 | Nil Nil
7g0 | Subbssh@Ast | ) Momdal 0.007 0.12 | Nil Nil
Mondal
Brindaban . - . .
79 ¢ . g ' 002 : Nil ]
0 Chakraborty Motilal Chakraborty 0.0023 0.05 | Ni Nil
gy | Somea Bansi Bhattacharya 0.0024 0.04 | Nil Nil
Bhattacharva ;
799 | Samir Banerjee Subodh Banerjee 0.0032 0.06 | Ni! Nil
801 | Gautam Gorai Swapan Gorai 0.0027 0.05 | Nil Nil
goq | NirmalKumar | . sad Nandy 0.0023 0.05 | Nil il
Nandy =
808 | Dipankar Pal Gagan Chandra 0.0017 0.04 | Ni Nil
809 I'::]’“h CHRO | gt Chanin 0.0017 0.04 | Ni! Nil
8!1 | Manik Guru Haripad Guru 0.0373 0.69 | Ni: Nil
812 | Hiramoy Guru Haripad Guru 0.0357 0.66 | Ni! Nil
817 | MithuRay Swapan 0.0049 0.09 | Nil Nil
818 | Dhananjay Ray Sukumar Ray 0.0044 0.08 | Nil Nil
Jagabandhu s oy )
821 o — Pankaj 0.0016 0.03 | Ni Nil
822 | Sanjay Karmakar | Pankaj D.0016 0.03 | Nil Nil
823 | Kartik De Ramprasad 0.0032 0.06 | Ni! Nil
831 | Binay Das Guiram 0.002 0.04 | Nil Nil
832 ;‘;)‘;iham Kumar | Sukumar Kanti 0.0019 0.04 | Nil Nil
833 | Sushanta Bhut Mzhadeb 0.0019 0.03 | Ni Nil
834 | Manishankar Das | Amulyaratan 0.0019 0.03 | Ni! Nil
Person
863 | MrityunjayRay Indubhushan 0.0034 0.05 | Ni! Nil
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864 | Dhananjay Ray Indubhushan 0.0034 0.06 | Nil Nil
Person

gag | RRwstyan Yogendra 0.0033 0.06 | Nil Nil
Misra

881 | Champa Mandal | Amal Kumar 0.0043 0.08 | Nil Nil

884 | Anjana Baun Kajal 0.002 0.04 | Nil Nil

885 | Kajal Bauri Dulal 0.0019 0.04 | Nil Nil

886 | Utpal Nayek Kalipada 0.0015 0.02 | Nil Nil

887 | Ujjal Nayek Kalipada 0.0012 0.02 | Nil Nil
Person

888 | Swapan Nayck Shyamapada 0.0015 0.02 | Nil Nil

889 | Ashok Nayck Shyamapada 0.0015 0.02 | Nil Nil

890 | Jamiti Mitra Mrigankshekhar 0.0028 0.05 | Nil Nil

892 | Rimpa Chatterjee | Ramashish 0.0029 0.05 | Nil Nil

T Bt Subhash 0.0027 0.05 | Nil Nil
Karmakar

i} e Bimla 0.0127 023 | Nil Nil
Mukherjee

917 | Paresh Santra Gopal Santra 0.0041 0.07 | Nil Nil

921 | Sanjay Mandal Sadhan 0.0027 0.04 | Nil Nil

922 | Sudha Agarwala | Manoj 0.0065 0.12 | Nil Nil

923 | Mansharam Gop | Guiiram 0.0031 0.06 | Nil Nil

924 Jh‘uma Mandal Kinchica 0.0022 0.04 | Nil Nil
(Gop)
Person

925 | Jhunu Dutta Bipin Chandra Dutta 0.001 0.02 | Nil Nil

926 | Swapan Dutta Shyamapada Dutta 0.0038 0.07 | Nil Nil
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927 | Kartik Gorai Sukhomoy 0.0052 0.1 | Ni! Nil
928 | Sudha Agarwal Maroj 0.0071 0.13 | Nit Nil
938 | Tinku Pal Nibash 0.0013 0.03 | Nit Nil
939 | Ranadip Pal Nibash 0.0014 0.02 | Nii Nil
940 | Arkadecp Pal Nibash 0.0014 0.02 | Nii Nil
Basudev : 5 s
0023 ! !
941 R Bhim 0.0023 0.05 | Ni Nil
946 | Shibu De Bonku 0.0042 0.08 | Ni: Nil
Shimanta Kha
949 | alias Shimanta Nukul Chandra 0.0009 0.01 | Nil Nil
Sachiv Kha
Ranjay T 3 = :
) v ¢ 006 } Ni! N
95 Mukhopadhyay Sudhir 0.0061 0.06 1 il
9sg | SwapanKumar | o mapada 0.0048 0.09 | Nil Nil
58 | Dutta yamapad: : : Ni! !
Bipin Chandra B ]
959 Dot Shyamapada 0.0048 0.09 | Nii Nil
964 | Shibu De Bonkn 0.0022 0.04 | Ni! Nil
965 | Kajal Chandra Bhakti Chandra 0.0027 0.05 | Ni! Nil
974 | Bani Chatterjee Ashit 0.0072 0.07 | Nii Nil
979 | Amal Pal Narayan 0.0024 0.04 | Ni! Nil
980 | Nirmal Pal _ Narayan 0.0024 0.04 | Nil Nil
991 | Sukumar De Panchanan 0.001 0.02 | Nii Nil
'} . . ils
s | o Topaok Bibhash 0.001 0.02 | Ni Nil-Reniar
alias Roy ks
1016 | Bibhash Roy Tulsidas 0.001 0.02 | Nit :’q‘l’kem‘"
yoss, | Shubtiodeep Shishir 0.0039 0.07 | Nit il
Majhi
1037 | Rimpa Chatterjee | Ramashish 0.0012 0.02 | Nil Nil
49 | Mansaram Gop Guhiram 0.0032 0.06 | Nii Nil
On behalf of
Wil | T S Director 0.012 0.22 | Nil Nil
Manufacturing
Limited
- | Jishnu 5 -
1056 Miiklsice Meneranjan 0.0013 0.03 | Ni Nil
1057 | Barnali Maji Babloo 0.0024 0.03 | Ni! Nil
1058 | Rumpa Pramanik | Muktipad 1.0033 0.04 | Nii Nil
1070 | Kechor Gop Godu N.0018 0.03 | Ni! Nil
1071 | Tapan Gop Kechor D.0018 0.03 | Ni! Nil
1072 | Chandana Guru Nitai 0.0132 0.24 | Ni! Nil
1073 | Sourav Guru Nitai 0.0132 0.24 | Nii Nil
1074 | Khokon De Maladev 0.0065 0.12 | Nil Nil
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1077 | Banashree Dube Somnath 0.0034 0.06 | Nil Nil

1078 | Bandana Dube Debnath 0.0034 0.05 | Nil Nil

jijyg | Munitin Sourav Banerjee 0.0065 0.12 | Nil Nil
Bancrjec
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Annexure -4

Photographs of the Construction Work and
latest developement

i zE13s) 82mm {/2.65 1/764s 1SO71
vivo VB0 | 82mm /2.65 1/764s 1SO71 vivo V60 | 102mm /2.65 1/572s 1SO71 vivo V60 | Rl

11/24/2025,1313 11/24/2025,13:11
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e g : anexure P-5

In the Court of Ld. S.D.E:M (S) Bankura. -
Ref: M.P Case No. \ 00 | /2025

Mr. Makibul Islam on behalf of and represented by Forest Range /\—:‘é\ 5>

G/“EEEE' Mejia Range, P.O & P.S- Mejia, Dist.- Bankura. e {f"‘;: ,\,-—lb\f e
—‘{ 0015 24060 Ay N

...... sssseens Petitioner/ 1%t Pa y‘( f oo \1

Versus :: #3 ; f o

B

 Mr. Deepak Kumar Shaw/General Manager of Shyam Stee'i(; Sl
Manufacturing Company Pvt. Ltd. situated at'Jemua, P.O & P.S- Mejia,
 Dist.- Bankura. el L

.

wieneasserees Opposite Party/29¢ Party

An App!ication U/S 163 of B.N.8.5, 202'3 on l:;ehnlf of the Petitioner.

The humble petition on behalf of the pc'tiﬁqn'gr above 'nnmed, most
respectfully Sheweth: b f

1. That the below mentioned schedule of land is within the jurisdiction of

this Ld. Court.

That the above named petitioner is the Forest Range Officer, Mejia

Range, being Office address situated at Mejia, District Bankura.

3. That the below mentioned schedule of property is belongs to Government
Forest Land Vide Forest Notification No. 931-for 1962 dated 08/02/1962
as per protected and guided by Indian Forest Act 1927.

4. That above named opposite parly i,c Shyam Steel Manufacturing
Company Pvt. Ltd. with the help of local goons and political party
forcefully, illegally violates the Forest Act and filling rough scil and iron
serabs and violates the Forest Act and changé¢ the nature and character
of the forest land i,e below mentioned schedule olproperty.

5. That the Opposite Party forcefully. fill.and dgpth hole and creates Rail

“ Line over this Forest Land without any proper permission from the
Forest Officer or Concerning Authority. . e

6. That the petitioner above named informed n_n'él'jssuc notice to the
Opposite Party but they pay no heed. o

7 That the Petitioner above named sending notice to the D.F.O, Bankura,
B.D.O Mejia, Sabhapati Mejia Panchayat Somity, B.L & L.R.O Mejia,
Officer-in-Churge, Mcjia Police Station as well as Shyam Stecl
Manufucturing  Company pyr. Lud. on 25/08/2025, 30/04/2025,
21/08/2025 for stop illepal encroaching of the below schedule property.

8. That by this illegal constructions and activitics of the below mentioned ~
schcdu;!c of land by the Opposite party fully change the environment

here and Gestroy many small different types of tree.

atmosp
Contd...P/2

L
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9. That by this activity of the Oppusuc Party disturb the public peace and

IO

tmnqullm' and creates obaLructxon. ummyam.c and nuisance to the
ecosvstcms
That your petitioner further aubmita thur. un ess-the Ld. Court passes
mnecessary order to direction the OIT cer-In- Chargc Mejia Police Station,
to maintain peace and tranquility in order to regirain the Opposite Party
and their authority from obstruchons. )our petitioner will suffer
:rrcpamb!c loss and injury. . :
Hence Prnyed ] .
Undcr such circumstances humbly pray ed that your honour would
graciously pleased to accept the proceedings against the Opposite
Party u*xdconsidcring the grave situation will pass prohibitory orders
U/S 163 of B.N.S.S and restrain the opposite Party.
AND
a) To direct order to the Officer-in-Charge of Mejia Police Station to
maintain breach and peace,
b} To prevention on speedy remedy of the Opposite Party,
¢) To enquire and submit Report from the B.L & L.R.O Mgjia.
d] To pass such other order/s as you deem fit and proper.
¢) And your petitioner as in duty bound shall ever pray.

. .

Schcdulc ofL'md

Dist.- Bankura, P.S- Mejia, Mou.zu Parbotipur J.L No. 10, Dag/Plot
No.485 /578 as per Forest Notification I\o ‘931-for 1962 dated
08/02/1962. :

mv
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ORDER SHEET

(Rule 129 of the Records Mannual, 1917)

Ul‘dc'r Sheet, dated from 11/09/2025 to

District: Bankura

Nature of the Case U/s

Annexure P-6

Mahibul Islam (on behalf of Forest

inthe Court e ¥he
o Dizian sl Mapdste”
T e e, Neakues

Range Officer, Mcjia)
-Vs.-
Deepak Kr. Shaw (on behalf of

Shyam Stecl Manufacturing Ltd.)

M.P. Case No.: .l&]... of 2025

-2 163 of the Bharatiya Nagarik Suraksha Sanhita (B.N.S.S.), 2023

[Serial number
and date of
Order

ORDER AND SIGNATURE OF OFFICER

Note of action

taken on Order

I 11/09/2025

‘ On my
dictation,

it r.f,q{:::m“'

".'i‘.‘u-a

Received a petition U/S. 163 of the Bharatiya Nagarik Suraksha
Sanhita (B.N.S.8.), 2023 from the Petitioner. Perused the contents
written in it. Also heard the Petitioner and the Ld. Advocate on behalf
ol the Petitioner,

Hence, it is hereby ordered that : ,

The B.L. and L.R.0., Mejia is directed to enquire into the petition
and submit a specific report regarding dispossession of the Petitioner
from the suit land and also

to report regarding the allepation of the

Petitioner as made against the O.P. member by next date,
The O.C., Mcjia Police Station is directed to submit report

regurding the following points :

|

(a] Whether there is any apprehension of breach of the peace
regarding the alleged matter in l'hc locality.
(b) Whether the very act {as alleged by the Petitioner) by the 2n4
Parties may‘cause annoyance or injury to any person lawf, ully
employed, or danger to human life, health or safety, or a
disturbance of the public tranquillity and also submit specific
report regarding whether the 2w Party member encroach the
suited Plot from the Petitioner!
* The 0.C., Mejia Police Station is also directed to keep close vigil
so that no untoward incident may take place over the alleged issue
and peace and tranquillity is maintained in the area.
Inform all concerned accordingly.
To date : 25/09/2025,

EXECUYT\“E AL Y STTLA]
SADAR Bam ira

Forydrded for information and taking necessary action to:

/

The O.C., Mejia Police Station, Mjia, Bankura,
2. TheB.L & L.R.O., Mejia, Bankura.

B’- O“:Q’ of ”ai_‘ CUU 5
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Annexure P-7
Copy of the Notice dated 12/09/2025 k

" In the Hon’ble Court of Ld. S.D.E.M, Bankura.

Ref:-M. P. Case No- 1001/2025 U/S:-163 BNSS, 2023

1st Party
(1)Mahibul Islam, on behalf of Forest Range Officer, Mejia, Bankura.

=V/S=

2nd Party
(1) Mr. Deepak Kumar Shaw, General Manager of Shyam Steel
Manufacturing company Pvt. Ltd. situated at Jemua, P.O-Mejia, Dist-Bankura.

Schedule of Land

District- Bankura , P.S- Mejia , Mouza-Parbatipur, J.L No-10, Dag/Plot No-
485/578 as per Forest Notification No-931 for 1962 dated-08/02/1962

GOUR SPHITE TOR wE wHIE I0eR @ TR IS wmenE vy IR
A% Ld. SDEM Bankura W5 &35 Tent #g 220 | T Sofler 3 g I
aw Ry IR M TR W AN et KBS = 1 Wl 2eod.r0e T TE
e SN e 4 A 223 | S WO 7 26w e #E e e AR
SN WigeW W Wit IR0 AR | %™ weew Ld. SDEM Bankura
TS S | '

5 F -4 '
Ganesk ﬁifvv_ff%*
(SI Sntosh Mandal)
Mejia P.S, District-Bankura.

Dale- 12:69.2025
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Translated Copy of the Notice dated 12/09/2025

NOTICE
IN THE HON’BLE COURT OF THE LD. S.D.E.M. AT BANKURA

Ref:- M. P. Case No- 1001/2025 U/S:-163 BNSS, 2023

1st Party (1) Mahibul Islam, on behalf of Forest Range Officer, Mejia,
Bankura.

=V/S=

2nd Party (1) Mr. Deepak Kumar Shaw, General Manager of Shyam Steel
Manufacturing company Pvt. Ltd. situated at Jemua, P.O-Mgjia,
Dist-Bankura.

Schedule of Land

District: Bankura, P.S: Mejia, Mouza: Parbatipur, J.L. No-10, Dag/Plot No-
485/578 as per Forest Notification No-931 for 1962 dated-08/02/1962.

You are hereby notified that a case has been filed in the Hon'ble Ld. SDEM
Bankura Court centering on the said document.

Do not commit anything centering on the said schedule that might
disrupt public order.

The date for the hearing of the said case has been fixed for 25.09.2025.

Maintain peace and order until further orders, otherwise, you will be bound
to appear before the law.

This is the order of the Hon'ble Ld. SDEM Bankura Court.

By order,
S/D-Santosh Mandal

(SI Santosh Mandal) Mejia
P.S, District-Bankura.

Date- 12.09.2025
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Copy of the Petition in Case
no. 980/2025

B CTRRER

IN THE COURT OFSE LD. S.D.EM. AT BANKURA

MP%«)- 90 /2025

AR & WRUR W, GRUEW TS S0055849 OF 2024 -

YTV T TN TS, Pror ¥ R el
MR e, - TR, < - TR, T 4T |

RRS—
(1)
- e, T At |
SR R

BANKURA (North), Eorest Division of West Bengal Forest
Department,: Machan;;@!a. Patpur, P.O. & P.S.- Bankura, Dist-

Bankura.
——---—mmﬁar Cici
W AF BN.S.S. R | &) w1 WS www : -
R o2 @,

o WS RaR e (e TR 3 Rern meY ge TRy
ZRUU(E, G 1T The Calcutta Gazettejuly 12, 1962- & Gazette Notification ZZTE !
i oofe I TIRT B Fanest Department @ 1% WF SME AL
o | SEE @ The Calcutta Gazette July 12, 1962 & Gazette Notification
IR A A v v @ vk B o, e R wew o’
AEERT T I O FRG I @R | AR T @R v o R
TF TR IR OIS B B FE A 50D, A0 HWIET WG T NG
TP R A T W W e W A O T o
PSR | R R RER @IeR W 4R SR T e
MY & AR | ' '



Adity
Stamp


Adity
Annexure P-8

Adity
Copy of the Petition in Case no. 980/2025

Adity
Stamp


Adity
Stamp


Adity
69


E
& &
@ &

B A @ RepR T = =

e R e —
T 2R SR | RaAr S GeT S B wee R
TR JI IS W Regw A o | RaieE A= mewiER o
N oFW WRF T WA EHEE Nature and Character “f3a%7 @am B3l
IS | AR AT o W@ W A GrD, M EEER wew 23
AT PO I WO IN ML APIA @R | KA A wwem e =40
IR TG W TR G G A A W WS 230 |
AR T A WF VR W AN O TS T | R e
I VO AT SR (AR O weE IR FravE 1% 3R S e
TR IRA BB IS | R = Rowm e we 9w e g Jm
AR R [T ST IS S GO T 7 AR R
TE ™ WU € 3 IR 2fAM ¢ I Avm IR R e
6 R YR EIFEAE AN O TR oM IR N WA
TR W A IR TR T T oA 57w S T O 223 oA
TR I WM | I RAFew 9w W WO Ictw efem s we
TR W2, IR YR T O O e W RO, TR SR A @
A | @R W SR RA W Rerr Ay ol e wren 1ie w@ie
We@mmwmmmiﬁﬂwmmw
*RIw o e (OR IS A MG A AR wwew Nature and
Character RS IS At I Oz &y AR Tifkes R 52 orE
AR TRONAR RAE BIN.SS. iSHE iﬁ} §i%i WS Restrain &S
Proceeding W< 331 T OIZR S WA 1s wIR)



gCharacter Change 3R® 7t *imw ot =
meﬁﬁwmﬁmmmm
T o i T ORI A o 3
TR EWER W e R AT T o 3 R
e o 7o I@R TR wmm 3e T om o wp
ﬁaﬁhmﬁmm.sswmm /A )w WS Restrain ¥
Proceeding Wi+ % T OIX W TRew] WRA | |

mmw-mﬁmma;m-so,mm-ma,m-u
; ﬁﬁ@ﬁﬁﬁiﬁi-&cf,wﬁ?-mw’ﬁﬁ%ﬁ-uesaﬁ| BLAO ﬁ{’aatﬁ//v]'
7 I U AR FES T @ e VW R e w0 B woww

WA wiRer R Bome am w29 | R R v R

6 2800 TS report call ¥ T | |

TP
Tae Reaw SRe WER ®e e Ry W
m\mmwﬁmammwmmwﬁ <
AT RO IRA e Wi *
OIS e AR AR T IR |

okl i



72

| Translated copy of Petition in case No.
980/20025

IN THE COURT OF LD. S.D.E.M AT BANKURA
M.P. CASE NO.980/2025

Sujoy Mukherjee, S/o Late Kanhai Mukherjee, Sakim Ardhagram, P.O. Mcjia,
P.S. Megjia, District: Bankura executant on behalf of Environment and Forest
Resolution registration no. S0055849 of 2024-2025, Office Address: Mejia, P.O
and P.S: Mejia, District: Bankura. ... Petitioner

Versus

Shyam Steel Manufacturing Limited (prior name Shobha Ispat)

Jemuya, Mejia, P.S. Mejia, District- Bankura. ....... Respondent

BANKURA (North), Forest Division of West Bengal Forest Department.
Machantala, Patpur, P.O and P.S. Bankura, District Bankura.

sra e s

.Contesting Respondent

Application under Section 163 of the B.N.S.S. Act

Submissions:

The petitioner submits that the property mentioned in the schedule below
is recorded as forest land in the records and 1s covered by The Calcutta
Gazette July 12, 1962 and Gazette Notification.

The land belonging to the Forest Department mentioned below is fenced
by the Forest Department.

The property listed in the schedule below has been properly recorded in
the name of the Forest Department, State Government Office,
following the Gazette Notification of The Calcutta Gazette July 12, 1962.

The classification/nature of the property is Jangal (Forest) land and it is
properly marked as belonging to the State Government Department.

The forest land listed in the schedule below is suitable for general public
benefit in many ways.

The Forest Department is attempting various misdeeds and has already
sold the land under the influence of certain profiteering officials.

The petitioner submits that the defendant (Shyam Steel) in collusion
with some corrupt and profiteering officials is illegally engaging in
encroachment by trying to take possession of the property mentioned in
the schedule. The defendant is attempting to commit misdceds by
ignoring the law that prohibits changing the Nature and Character of
Forest Department land.

The Forest Department, on the other hand, is neglecting its responsibility
to protect the land, thereby creating a situation where the general public is
suffering a huge loss due to the potential change in the property's nature.
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The defendant is attempting to illegally change the Nature and
Character of the scheduled property without following proper legal
procedures.

e The disputed property is currently fenced off by the Forest Department,
and its nature and character are recorded as Jangal (Forest) land, which
makes it suitable and beneficial for the general public in many ways.
Ignoring this fact, the defendant has repeatedly attempted to illegally
occupy and use the Forest Department land, causing significant
disturbance.

e It is believed by the petitioner that the Forest Department is failing to
uphold its duty to protect the forest. The petitioner alleges that some
members/officials of the Forest Department, in collusion with the
defendant, have created opportunitics for misdeeds and corruption,
leading to huge losses for the public. The forest land is still legally
recorded as forest land, and the defendant must be restrained from
changing the Nature and Character of the property or using it for their
own beneficial purpose.

Therefore, the petitioner requests that a Restrain Proceeding under
Section 163 of the B.N.S.S. Act be initiated against the defendant for all
the necessary actions.

Prayer:

(The petitioner prays that) the defendant may not be permitted to change
the Nature and Character of the said properties, nor may they be allowed to
illegally trespass upon the said property, or take possession of the said property,
or use the said property as beneficial property in any way, nor may they be
permitted to commit any other misdeeds. Therefore, Restrain Proceeding
under Section 163 of the B.N.S.S. Act is invoked against the defendant, and
action should be taken accordingly.

Schedule of Land (Tapsil)

Description Details
District Bankura
Police Station Mejia
J.L. No. 10

Khatiyan No. 319
Mouza Parbatipur

Dag No. 485
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Category Forest
Total Area 6.54 Acres
BLRO Mejia

It 1s requested that the relevant Forest Department (D.F.O.) be named as a
counter-party/defendant in this case, and that a report be called for from the
defendant Forest Department (D.F.O.).

Verification:

All the facts stated above are true to my knowledge and belief. I have not
concealed any facts or spoken any falsehood. [ confirm and submit this being
present and signing this document of oath before the Bankura court.-

(Signature/Thumbprint) (Date: 12/09/25)
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ORDER SHEET AR Bannary
. g (Rule 129 of the Records Mannual, 1917)
¢ Order Sheet, dated from 04/09/2025 to Sujoy Mukherjee
C/ (on behalf of Arannyer Sankalpa)
District: Bankura M.P. Case No.: .. of 2025 - .vs..

Shyam Steel Manufacturing Ltd. & :
Nature of the Case U/S.: 163 of the Bharatiya Nagarik Suraksha Sanhita (B.N.S.8.), 2023

Serial number
and date of ORDER AND SIGNATURE OF OFFICER Nl‘fe o s
Order taken on Orc
04/09/2025 Received a petition U/S. 163 of the Bharatiya Nagarik Suraksha

Sanhita (B.N.S.S.), 2023 from the Petitioner. Perused the contents
written in it. Also heard the Petitioner and the Ld. Advocate on behalf
of the Petitioner.

Hence, it is hereby ordered that :

The B.L. and L.R.O., Mejia is directed to enquire into the petition

and submit a specific report regarding dispossession of the Petitioner

from the suit land and also to report regarding the allegation of the

Petitioner as made against the O.P. member by next date.

The O.C., Mejia Police Station is directed to submit report and

2 Naking necessary action regarding the following points :

(a) Whether there is any apprehension of breach of the peace
regarding the alleged matter in the locality.

(b) hether the very act (as alleged by the Petitioner) by the 2nd
parties may cause annoyance or injury to any. person lawfully
_employed, or danger to human life, health or safety, or a
disturbance of the public tranquillity!

The O.C,, L’féjia Police Station is also directed to keep close vigil

so that no untoward incident may take place over the alleged issue
and peace and tranquillity is maintained in the area.

Inform all concerned accordingly. /ﬁ
To date: 10/11/2025. by

9 j?ff
EXECUTIVE MAGISTHA

SADAK BANKURA
On my Fgrwarded for information and taking necessary action to:

dictation, , .
1. The O.C., Mejia Police Station, Mejia, Bankura.
2. The B.L. & L.R.O., Mejia, Bankura.
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To The Land Reforms Officer
Mejia, Bankura

Subject: Field Inquiry Report of M.P. Case No. 1001/2025 U/S 163 B.N.SS of
Mouza Parbotipur, J.L No. 10, Plot No. 485/578, Total Area 18.40 Acres

Sir,

As per the order of the Hon'ble SDEM (Bankura Sadar) and in accordance with
your instructions, a notice was issued to both parties, and I visited the spot for
field inquiry today, 08/10/2025. Both parties were present during the
investigation.

Upon inspection, it was found that Plot No. 485/578, measuring 18.40 acres,
situated in Mouza Parbotipur, J.LL No. 10, is duly recorded in R.S., K.B, and L.R.
CLR records. Out of the total area, 3.44 acres (0.1815 share) is recorded in the
name of the Collector on behalf of the Government of West Bengal, 0.22 acres is
recorded in the name of Shyam Steel Manufacturing Ltd. under Khatian No.
1050 through its Director, and the remaining portion is recorded in the names of
250 raiyats as per the L.R. CLR records.

It 1s also found that the first party has no L.R. CLR record in their name with
respect to the disputed Plot No. 485/578. During the investigation, the first party
produced a certificate claiming 34.47 acres in Plot Nos. 485 and 487 of Mouza
Parbotipur relating to acquisition for the Forest Department. However, in respect
of Plot No. 485/578, no such documentation was found except for Forest
Notification No. 932 of 1962.

At present, it is seen that the second party, Shyam Steel Manufacturing Ltd.,
through its Director, has dumped soil and filled a portion of the land recorded in
their possession, which has led to a dispute between the two parties. This report
1s hereby submitted for your information and for taking necessary action.

Schedule Tafsil
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Mouza Parbatipur
J.L. No. 10

Police Station Mejia

Plot No. 485/578
Category Forest
Total Area 18.40 Acres
Sd/-

Block and Land Reforms Officer Mcjia, Bankura.
Dated: 08/10/25

Sd/-

Revenue Inspector Ardhagram.

Dated: 08/10/25
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Copy of the Legal notice Dated
13/10/2025

Gunjan Kumar Singh Ty

Advocate : E N2\
Bar Association Room 15 Py
No.18 4

High Court, Calcutia

Annexure P-11

Mob : 9007430256
E-mail :
gksingh.ind@gmail.com
2 Garstin Place, 5™ Floor,
Room No.2

P.S. — Hare Street, Near
Bankshall Court, Kolkata-
700001

“ Justice Delayed is Justice Denied ”

Ref: LH“S[‘DI'ADZ-JF Date : |2 ad—'lblf—
LEGAL NOTICE
To
The District Magistrate
Bankura — 722101
Sub: Illegal handing over of the land under the forest

notification being Parbatipur Mouza, J.L. No. - 10
Plot No. — 485/578, Total Area — 18.40 acres to

Shyam Steel.

Mr. Sujoy Mukherjee, son of Late Kanailal
Mukherjee, resident of Village & Post -
Ardhagram, P.S. — Mejia, District — Bankura, Pin —
722101.

My client:

Sir/Madam,

Under the instruction and on behalf of my client, I hereby serve upon you

the following:

That my client, through the environmental organization “Paribesh O
Aranya Sankalpa,” has already brought to your notice that the land in question

is classified as forest land under the jurisdiction of the Forest Department.

Kind attention is hereby drawn that, despite repeated objections and prior
intimation, it has come to our knowledge that the Land Department, particularly
through the office of the BL&RO, Mejia, is taking active steps to transfer or
grant possession of the said land to a private entity, namely M/s Shyam Steel.

That such act being illegal has raised the eyebrows of the common public and

1| Page

8“3‘“{1 Hukn@:oe
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actions are patently illegal, arbitrary, and in direct violation of the provisions of

the Forest (Conservation) Act, 1980,as well as the orders of the Hon’ble

Supreme Court in T.N. Godavarman Thirumulpad v. Union of India &Ors.

Purportedly a public petition regarding this matter is already pending, and
in the meantime the concerned organisation in the best interest of public if
required shall knock the doors of the Hon’ble High Court at Calcutta and
theNational Green Tribunal (NGT) seeking judicial protection of the
environment and forest ecosystem, it is incumbent upon your authority to ensure

that the status quo of the land is maintained until the final adjudication of the
matter.

It is further noted with grave concern that earlier, a large number of trees
valued at several crores of rupees were felled from this area, cfausing irreparable
ecological damage and amounting to gross negligence and dereliction of duty
by the concerned departments. The said illegal deforestation is already the

subject of judicial scrutiny and forms part of the pending prayers before the
Hon’ble Courts.

In the light of the above facts and circumstances, we hereby demand
Justice and immediate interventionin the following terms:

1. That all illegal activities, including any construction, clearing, or transfer

of possession in respect of the said forest land, be forthwith suspended.

2. That all illegal felling of trees or alteration of the natural character of the

land be immediately stoppedand any machinery or personnel engaged in

such activities be withdrawn without delay.

3 That the Forest Department be allowed unhindered access to safeguard,
protect, and demarcate the said land in accordance with the relevant

environmental and forest protection statutes.

2| Page
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4, That an immediate inquiry if required by an impartial and suitable
investigating agency,be initiatedinto the conduct of the officers

responsible for permitting or overlooking such illegal actions.

5.  Thatall erroneous land records, if any, purporting to record the said forest
land in the name of any private or industrial entity, be immediately

reviewed, annulled, and rectifiedunder due process of law.

6.  That the principles of “precautionary measure,” “polluter pays,” and
“public trust doctrine,” as enshrined by the Hon’ble Supreme Court, be

strictly adhered to in all further actions concerning the said land.

It is further submitted that any act in contravention of the above
directions will be treated as wilful contempt and violation of statutory forest
conservation provisions, thereby inviting appropriate legal proceedings both

civil and criminal in nature.

You arehereby to ensure and to maintain complete status quoover the said
land and also toensure immediate cessation of all illegal felling and land transfer
activities, failing which my client shall be constrained to seek urgent judicial
intervention before the Hon’ble National Green Tribunal and the Hon’ble High

Court at Calcutta and the appropriate legal forums.

You are further put on strict notice of the gravity of the matter and the
potential legal repercussions should any action be taken by your office contrary
to the spirit and specific demands of this notice. You are requested to act

diligently and in strict adherence to the rule of law.

This demand of justice is issued without prejudice to our client's rights to
initiate all necessary legal actions, including but not limited to seeking
appropriate injunctive relief and pursuing contempt proceedings, in the event of

any attempt to renew or validate the illegal license in question.

3| Page
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You are further requested to reply this demand of justice within a period
of 14 days of its receipt.

An early action shall be highly solicited.

Yours faithfully,

20N el

Advocate
Copy to:

1) Division Forest Office, BANKURA NORTH,
Bankura Link Rd, Machantala,

Patpur Tamlibandh Jail Rd, Bankura, West Bengal 722101

2) Superintendent Of Police
Chandmaridanga, Bankura, PIN: 722101

3) District Land Revenue Officer (DLRO),

Administrative Building, Bankura Collectorate,
Bankura, West Bengal - 722101

4) Sub-Divisional Officer, Bankura Sadar, Bankura
Bankura Collectorate, Machantala, Bankura, West Bengal, PIN - 722101.

5) Block Development Officer,
Mejia, Bankura — 722143

6) Sabhapati, Mejia Panchayat Samite,
Mejia, Bankura — 722143

7) Officer-in-Charge, MEJIA
Mejia Police Station, Mejia, P.O. Durlavpur,
District-Bankura, West Bengal, PIN-722183

8) RANGER, MEJIA

Mejia Forest Range Office, P.O. & P.S. — Mejia,
District — Bankura, Pin- 722143

9) BLRO, MEJIA
Mejia, Bankura District,
West Bengal, Pin - 722143.
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Sujoy Mublerges
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Mob - 7719151342 / 8145754160
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Gmail - aranyersankalpo@gmail.com

TE o off - I8 /lo/2025

THE CHAIRMAN
NATIONAL GREEN TRIBUNAL
FARIDKOT HOUSE , NEW DELHI -11

e TO
THE CHAIRMAN
NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, NEW TOWN , KOLKATA -70015

Subject: for investigation Immediate stop constraction Encroschment by force and release of forest
land ill ed by Shyam Steel Manufacturing Ltd. ({formerly Shova Ispat).

Respected Sir,

With due respect, | would like to submit that the following scheduled lands,(WEST BENGAL , BANKURA DISTRICT

,PS- MEJIA , MOUZA - PARBOTIPUR, JL NO - 10, PLOT NO - 485/578 , TOTAL AREA -18.40 ACRE ) recorded as

forest land in the records of the Forest Department, have for the past several years been under illegal occupation

within different mouzas of Mejia Block, Bankura District. Shyam Steel Manufacturing Ltd. (formerly known as

Shova Ispat) has destroyed the forest on“these lands, sold trees wﬁl‘th several crores of rupees, and is now

incorporating these forest lands into their factory premises.

Moreover, they have begun preparations overnight to construct a goods Transporting road through these areas.

Therefore, | earnestly request that these forest department Iahq_s be immediately identified and inspected on

the ground, and steps be taken to free them from illegal occupation. The occupied lands, which are classified as
“forest areas, should be formally handed back to the Forest Department.

All kinds of construction activities and changes in the classification of these lands must be stopped immediately.

If necessary, permanent deployment of police and forest department forces should be arranged in the area until

the forest lands are fully restored under the control of the Forest Department.

It is to be noted that most of these lands are already listed in the Forest Notification and earlier records as

forest/jungle areas. Unfortunately, with the collusion of the factory owners and certain officials of the Land

Department, the classification of these lands has been changed, and records are being manipulated in the names

of persons of their choice.

We possess detailed evidence of these illegal activities and are ready to present them before you or before a

higher court whenever required
Yours faithfully

udon  Murhrerdes
VA -+ Poé Hﬂﬁgmw
VS ME.J!‘?\_,\ \
; “-we/b\:%ﬁ .
nhhﬁglli;‘?rto:s”fza: S
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Annexure P-13

Copy of the proof of service through gmail for the legal Notice dt
18/10/2025

12/4/25, 6:40 PM Gmall - FOREST
' I ‘ Gmall aranyer sankalpo <aranyersankalpo@gmail.com>
FOREST
1 message

aranyer sapkalpo <aranyersankalpo@gmail.com> Sat, Oct 18, 2025 at 11:22 PM
To: publicgrievance-ngt@gov.in

.@. ;%‘I?(EST DEPERMENT20251018_23124531 -pdf

G Scanned with OKEN Scanner
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Copy of the representation dated Annexure P-14
A 19/0/2025

Mob - 7719151342 / 8145754160
Gmail - aranyersankalpo@gmail.com

e - PORY/13/2S oy - .19]t0/2024

TO

THE BIRBAHA HANSDA

CABINATE MINISTER

FOREST AND CONSUMER AFFAIRS (GOVT OF W.B)

p constraction Encroschment by force and release of forest land

Respected Madam,
With due respect, | would like to submit that the following scheduled lands,(WEST BENGAL , BANKURA DISTRICT ,PS- MEJIA,
MOUZA — PARBOTIPUR, JL NO - 10, PLOT NO - 485/578 , TOTAL AREA -18.40 ACRE ) recorded as forest land in the records of
the Forest Department, have for the past several years been under illegal occupation within different mouzas of Mejia Block,
Bankura District. Shyam Steel Manufacturing Ltd. has destroyed the forest on these lands, sold trees worth several crores of
rupees, and is now incorporating these forest lands into their factory premises.
Moreover, they have begun preparations overnight to construct a goods Transporting road through these areas. Therefore, |
earnestly request that these forest department lands be immediately identified and inspected on the ground, and steps be
taken to free them from illegal occupation. The occupred lands, which are classified as forest areas, should be formally handed
back to the Forest Department.
All kinds of construction activities and changes in the classification of these lands must be stopped immediately. If necessary,
permanent deployment of police and forest department forces should be arranged in the area until the forest lands are fully
restored under the control of the Forest Department.
It is to be noted that most of these lands are already listed in the Forest Notification and earlier records as forest/jungle areas.
Unfortunately, with the collusion of the factory owners and certain officials of the Land Department, the classification of these
lands has been changed, and records are being manipulated in the names of persons of their choice.
We possess detailed evidence of these illegal activities and are ready to present them before you or before a higher court
whenever required

Yours faithfully

Copy to :- s é o m%\:@\@ei_
1. HONBLE CM, MAMATA BANERIEE.
2. DISTRICT MAGISTRATE , BANKURA DISTRICT. SUJOY MUKHERIEE
3. SUPERENTEND OF POLICE , BANKURA DISTRICT. VILL+POST - ARDHAGRAM
4. CHIF SECRETARY, FOREST DEPERMENT, (GOVT OF W.R) PS-MEJIA , DIST - BANKURA
5. TO THE CHAIRMAN , NATIONAL GREEN TRIBUNAL, FARIDKOT HOUSE, NEW DELHI - 11. PIN - 722143, WB
6. TO THE CHAIRMAN , NATIONAL GREEN TRIBUNAL, NEW TOWN, KOLKATA -700015. PH NO - 7719151342
7. D.F.0, BANKURA
8. RANGER ME/A , BANKURA
9. B.D.O MEJIA & SABHAPATI, MEJIA PANCHAYAT SAMITI.

10. OFFICER IN-CHARGE ,MEJIA POLICE STATION, MEJIA , BANKURA.
11. BL & LRO, MEJIA ,BANKURA.


Adity
Stamp
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Copy of the representation dated  19/10/2025


. Copy of the representation dated 1 Annexure P-15

SN 8 AT isT S
s e e CE

Mob - 77191 51342  Gmail - mukherjeesujoy994@gmail com

T CAIIGL. argngr e

ofe - Pws/iefac

The Hon'ble District Magistrate
Bankura

;é“ *
J. F'«.g No.-
S0 75949

\‘ \ {dnf'l tB’J

&mwmumtmmammmwmnmmammmh—
Parbatipur road under Mejia Block.

Hon’ble Sir,
We had previously Informed you that Shyam Steel Manufacturing Ltd has been attempting for quite some time to

construct an overbridge on the Mejia~Parbatipur road In order to unlawfully occupy a plece of land belonging to
the Forest Department. Earlier, a mass complaint was submitted to youroﬂ‘!ce and pursuant to that complaint, an

on-site inspection was conducted by government engineers under the supervision of the Mejia Panchayat Samiti
and the W M Adlinistraﬂan

The lnspection report dearly states that the company has not maintained the required height and width
prescribed by government regulations for public safety. Despite this finding in the government engineers’ report,
the company has been taking advantage of the long holidays and continuing the illegal construction during night
hours. Their primary objective is to take possession of the land recorded under Piot No. 435/578, )L No-10,
Mouza-Parbatipur which belongs to the Forest Department; using the construction of the overbridge as a pretext.

As we have already informed you, they are continuing the construction unlawfully, ignoring government orders

and your directives. We request a thorough investigation into the matter and immediate cessation of the
construction werk. If this is-not stopped, large vehicles—such as fice angines or heavy machinerv—will not be able

to enter the village in the future. Since the road is narrow, this unscientific construction increases the risk of
Hemammmwmwcdbpuatmtm posing a grave danger to many lives.
2 There 3TN #yolto'stop this unscientific and illegal construction immediately and to ensure
that whatever has dready been bullt is demolished and reconstructed only after obtaining proper permission and
in accordance with government standards. :

Copy to- et Recaiving Of JCE,M
1) CM, Govt of West Bengai Yours Fanmmuﬁ?""“h‘:nsﬂm 5
2) Chief Secretary, Govt of West Bengal m amkata Colleatecate
3) Home Secretary, Govt of West Bengal - 5 T O (Contenta not vomiac.
4) SP, Bankura Ay RECE D
5) SDO, Bankura Sadar, Bankura m #
6) 8DO, Mejia 4 41 W
7) OC, Mejia
8) BLRO, Mejia ‘ o
SADAR M
9 Meja .F‘S)“e)u\ \__, d

Qr‘HL £ coples Supro vy nﬁ’GtOcum
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Copy of the Proof of Service through
Gmail for teh representation dated

17/11/2025
SIS Gmal - Regarding unscientific constrution of an overbridge by shyam steel under mefa block
i il.com>
l ' Gmail aranyer sankalpo qmyersanknbo@ﬂm". 20

——

:|e gcfding unscientific constrution of an overbridge by shyam steel under mejia
)

1 message

aranyer sankalpo <aranyersankalpo@gmail.com> Men, Nov 17, 2025 at 10.40 AM
To: cm@wb.gov.in

please find the attachment
thanking you

e

(¥ scanned with OKEN Scanner
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Copy of the Proof of Service through Gmail for teh representation dated 17/11/2025
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Appendix
National Green Tribunal Act (2010)

14-Tribunal to settle disputes

(1) The Tribunal shall have the jurisdiction over all civil cases where a
substantial question relating to the environment (including enforcement of any
legal right relating to the environment), is involved and such question arises out
of the implementation of the enactments specified in Schedule I.

(2) The Tribunal shall hear the disputes arising from the questions referred to in
sub-section (/) and settle such disputes and pass order thereon.

(3) No application for adjudication of dispute under this section shall be
entertained by the Tribunal unless it is made within a period of six months from
the date on which the cause of action for such dispute first arose:

Provided that the Tribunal may, if it is satisfied that the applicant was prevented
by sufficient cause from filing the application within the said period, allow it to
be filed within a further period not exceeding sixty days.

18- Application or appeal to Tribunal.

(1) Each application under sections 14 and 15 or an appeal under section 16
shall, be made to the Tribunal in such form, contain such particulars, and, be
accompanied by such documents and such fees as may be prescribed.

(2) Without prejudice to the provisions contained in section 16, an application
for grant of relief or compensation or settlement of dispute may be made to the
Tribunal by--

(a) the person, who has sustained the injury; or

(b) the owner of the property to which the damage has been caused; or

(c) where death has resulted from the environmental damage, by all or any of the
legal representatives of the deceased; or

(d) any agent duly authorised by such person or owner of such property or all or
any of the legal representatives of the deceased, as the case may be; or

(e) any person aggrieved, including any representative body or organisation; or
(f) the Central Government or a State Government or a Union territory
Administration or the Central Pollution Control Board or a State Pollution
Control Board or a Pollution Control Committee or a local authority, or any
environmental authority constituted or established under the Environment
(Protection) Act, 1986 (29 of 1986) or any other law for the time being in force:

Provided that where all the legal re
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presentatives of the deceased have not joined in any such application for
compensation or relief or settlement of dispute, the application shall be made on
behalf of, or, for the benefit of all the legal representatives of the deceased and
the legal representatives who have not so joined shall be impleaded as
respondents to the application:

Provided further that the person, the owner, the legal representative, agent,
representative body or organisation shall not be entitled to make an application
for grant of relief or compensation or settlement of dispute if such person, the
owner, the legal representative, agent, representative body or organisation have
preferred an appeal under section 16.

(3) The application, or as the case may be, the appeal filed before the Tribunal
under this Act shall be dealt with by it as expeditiously as possible and
endeavour shall be made by it to dispose of the application, or, as the case may
be, the appeal, finally within six months from the date of filing of the
application, or as the case may be, the appeal, after providing the parties
concerned an opportunity to be heard.

Section 2(m) "substantial question relating to environment" shall include an
instance where,—

(1) there is a direct violation of a specific statutory environmental obligation by a
person by

which,—

(A) the community at large other than an individual or group of individuals is
affected or

likely to be affected by the environmental consequences; or

(B) the gravity of damage to the environment or property is substantial; or

(C) the damage to public health is broadly measurable;

(1) the environmental consequences relate to a specific activity or a point source
of pollution;

SCHEDULE I

[See sections 14(1), 15(1), 17(1)(a), 17(2), 19(4) (j) and 34(1)]

1. The Water (Prevention and Control of Pollution) Act, 1974;

. The Water (Prevention and Control of Pollution) Cess Act, 1977,
. The Forest (Conservation) Act, 1980;

. The Air (Prevention and Control of Pollution) Act, 1981;

. The Environment (Protection) Act, 1986;

. The Public Liability Insurance Act, 1991;

. The Biological Diversity Act, 2002.

~N N B W

Forest Conservation Act, 1980
Section 2
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“Restriction on the dereservation of forests or use of forest land for
non-forest purpose.

Notwithstanding anything contained in any other law for the time being in
force in a State, no State Government or other authority shall make,
except with the prior approval of the Central Government, any order
directing.

(i) that any reserved forest (within the meaning of the expression
"reserved forest" in any law for the time being in force in that State) or
any portion thereof, shall cease to be reserved;

(ii) that any forest land or any portion thereof may be used for any
non-forest purpose;

(iii) that any forest land or any portion thereof may be assigned by way of
lease or otherwise to any private person or to any authority, corporation,
agency or any other organisation not owned, managed or controlled by
Government;

(iv) that any forest land or any portion thereof may be cleared of trees
which have grown naturally in that land or portion, for the purpose of
using it for reafforestation.

Constitution Of India
Article 48A in Constitution of India

48A. Protection and improvement of environment and safeguarding of forests
and wild life [After article 48 of the Constitution, the following article shall be
inserted Constitution (Forty-Second Amendment) Act, 1976]

The State shall endeavour to protect and improve the environment and to
safeguard the forests and wild life of the country.

51A. Fundamental Duties It shall be the duty of every citizens of India-

(a) to abide by the Constitution and respect its ideals and institutions, the
National Flag and the National Anthem;

(b) to cherish and follow the noble ideals which inspired our national struggle
for freedom;

(c) to uphold and protect the sovereignty, unity and integrity of India;

(d) to defend the country and render national service when called upon to do so;
(e) to promote harmony and the spirit of common brotherhood amongst all the
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people of India transcending religious, linguistic and regional or sectional
diversities; to renounce practices derogatory to the dignity of women;

(f) to value and preserve the rich heritage of our composite culture;

(g) to protect and improve the natural environment including forests, lakes,
rivers and wild life, and to have compassion for living creatures;

(h) to develop the scientific temper, humanism and the spirit of inquiry and
reform,;

(1) to safeguard public property and to abjure violence;

(j) to strive towards excellence in all spheres of individual and collective activity
so that the nation constantly rises to higher levels of endeavour and
achievement.

(k) who 1is a parent or guardian to provide opportunities for education to his
child or, as the case may be, ward between the age of six and fourteen years.

Environment Protection Act

Section 3 (2) (v) restriction of areas in which any industries, operations or
processes or class of industries, operations or processes shall not be carried
out or shall becarried out subject to certain safeguards;

Section 163 in Bharatiya Nagarik Suraksha Sanhita, 2023

163. Power to issue order in urgent cases of nuisance or apprehended
danger.

(1)In cases where, in the opinion of a District Magistrate, a Sub-divisional
Magistrate or any other Executive Magistrate specially empowered by the
State Government in this behalf, there is sufficient ground for proceeding
under this section and immediate prevention or speedy remedy is
desirable, such Magistrate may, by a written order stating the material
facts of the case and served in the manner provided by section 153, direct
any person to abstain from a certain act or to take certain order with
respect to certain property in his possession or under his management, if
such Magistrate considers that such direction is likely to prevent, or tends
to prevent, obstruction, annoyance or injury to any person lawfully
employed, or danger to human life, health or safety or a disturbance of
the public tranquillity, or a riot, or an affray.

(2)An order under this section may, in cases of emergency or in cases where the
circumstances do not admit of the serving in due time of a notice upon the person
against whom the order is directed, be passed ex parte.


https://indiankanoon.org/doc/199962976/
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(3)An order under this section may be directed to a particular individual, or to persons
residing in a particular place or area, or to the public generally when frequenting or
visiting a particular place or area.

(4) No order under this section shall remain in force for more than two months from
the making thereof:

Provided that if the State Government considers it necessary so to do for
preventing danger to human life, health or safety or for preventing a riot or any
affray, it may, by notification, direct that an order made by a Magistrate under
this section shall remain in force for such further period not exceeding six
months from the date on which the order made by the Magistrate would have,
but for such order, expired, as it may specify in the said notification.

(5) Any Magistrate may, either on his own motion or on the application of any person
aggrieved, rescind or alter any order made under this section by himself or any
Magistrate subordinate to him or by his predecessor-in-office.

(6) The State Government may, either on its own motion or on the application of any
person aggrieved, rescind or alter any order made by it under the proviso to sub-section

4.

(7) Where an application under sub-section (5) or sub-section (6) is received, the
Magistrate, or the State Government, as the case may be, shall afford to the applicant
an early opportunity of appearing before him or it, either in person or by an advocate
and showing cause against the order; and if the Magistrate or the State Government, as
the case may be, rejects the application wholly or in part, he or it shall record in
writing the reasons for so doing.


https://indiankanoon.org/doc/152681514/
https://indiankanoon.org/doc/44154273/
https://indiankanoon.org/doc/44264643/
https://indiankanoon.org/doc/158371058/
https://indiankanoon.org/doc/34801736/
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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH, KOLKATA

OA No. of 2025
In the matter of;
ilan Rakshit ...Applicant
avabe sh 0 hnan\ﬂ%amkd? PP
Versus
State of West Bengal & Ors. .....Respondents

KNOW ALL to whom thesc present shall come that 1, Milan Rakshit S/o Sh. Sridhar Rakshit , aged 41
yrs, R/o Ardhagram, kshiraitor, Bankura, Ardhagram, West Bengal, 722143, duly authorised to file this
Application/Petition by Paribesh O Aranya Sankalp, a registered Society. 1 do hereby appoint Ms.
Jyotika Kalra Advocate Enrolment no. D-554/1990 Mobile n,. 9911335676, Ms. Ayushi Chugh Advocate
Enrlno. D-2380/2017 Mobile No. 9953767798, Aditya Jha Advocate Enrl no. D-7337/2022, Office: Resolve
Legal, 8, Todarmal Lane,Bengali Market, New Delhi-110001. (hercinafter called the advocate/s) to be
my/our Advocate in the above noted case authorise him:-

To act, appear and plead in the above-noted case in this Court or in any other Court in which the
same may be tried or heard and also in the appellate Court including High Court subject to payment of
fees separately for each court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions
review revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment of fees
for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and reccive monthly cheques, cash and grant receipts thereof and to do all other
acts and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the power of
attorney on our behalf.

And V/we the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our acts, as if done by me/us to all intents and purposes.

And l/we undertake that I/'we or my/our duly authorised agent would appear in Court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/we the undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate which he shall receive and retain for himself.

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed
by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case and above
Court. I/we hereby agree that once fee is paid, l/we will not be entitled for the refund of the same in any
case whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again by
me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of
which have been understood by me/us on this 3rd Day of November 2025.

Accepted subject to the terms of the fees. I Identify Signature of

/S\k\“\r\w | O/Kf W Min_ Dutetr—=

ADVOCATE ADVOCATE CLIENT



